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 Starammnr  correctina  answer  70  USQ
 No.  2583  pate  14-8.73  yx,  WIRING  BY
 CRP  ano  BSF  puaine  Srupents  acrra-

 tron  in  Braap.

 SHRI  RAM  NIWAS  MIRDHA:  Sir,
 @n  behalf  of  SHRI  F,  H,  MOHSIN:  I
 beg  to  lay  on  the  Tiible  a  statement
 correcting  the  reply  given  on  the
 l4th  August,  974  to  Unstarred  Ques-
 tion  No,  2523  by  Shri  G.  क्  Yadav
 regarding  firing  by  C.R.P.  and  BSF
 in  Bihar  during  students  agitation,

 STATEMENT

 Sir,  while  furnishing  a  reply  to
 the  Unstarred  Question  No.  2528  m
 the  House  regarding  the  rounds  fired
 by  CRP  and  BSF  in  Bihar  during
 students  agitation,  I  inter  alia  fur.
 nished  the  following  information  for
 para  (a)  of  the  Question:—

 “The  CRP  units  fired  ३  round:
 Paina  on  ‘183,74,  4l  rounds  at  Patna
 on  19-3-74  and  2  rounds  at  Gaya  on
 12-4274."

 2.  It  has  come  to  my  notice  that
 CRP  units  actually  fired  42  rounds  at
 Patna  णा  ‘18-3-74,  I  round  at  Patna  on
 19.3.74  and  2  rounds  at  Gaya  on
 12.4.%4.,  As  soon  as  this  mistake
 came  to  my  note,  I  sought  Chair's
 permission  to  make  a  necessary  cor-
 rection  to  the  answer  given  earlier  to
 the  Lok  Sabha  Unstarred  Question
 No.  2523,  I,  therefore,  request  that
 in  para  (a)  of  the  answer  the  follow-
 ing  amendment  may  please  be  made:

 For  the  words  and  figures  :—

 “The  CRP  units  fired  l  round  at
 Patna  on  18-3-74,  4l  round  at  Patna
 on  9.8.74  and  2  rounds  at  Gaya  on
 12-4-74",

 The  following  may  be  gubstituted:—

 “The  CRP  units  fred  4l  rounds
 at  Patna  on  ‘18-83-74,  ]  roung  at
 Petna  on  1968-74,  and  2  rounds  at
 Gaya  on  ‘12-4.74,"
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 QUESTION  OF  PRIVILEGE

 Certain  Nes  Rewport  in  Pratipaksh,
 a  Hindi  Weekly

 SHRI  PILOO  MODY  (Godhra):
 Sir,  it  has  been  brought  to  my  notice
 this  morning  that  in  a  report  publish-
 ed  in  a  paper  called  ‘Prati  Paksh’  a
 most  scurrilous  attack  has  been  made
 on  the  Members  of  Parliament.  Sir,
 I  think  it  is  a  matter  which  goes  even
 beyond  the  pale  of  privilege  because
 it  says,  apart  from  other  things,

 AN  HON,  MEMBER:  Who  is  the
 editor  of  this  paper?

 SHRI  PILOO  MODY:  I  think  it  ia
 Mr.  George  Fernandes,  who  has  been
 here  some  time  ago.

 It  says:

 “संसद  या  बोरों  दलालों  का  प्रह्  ?”

 (व्यपधान  )

 कर  अटल  बिहारी  बाजपेधी  (ग्वालियर)  :

 मैं  श्री  पीलू  मोदी  की  मदद  करना  चाहता

 हूं।  मैं  इस  को  पढ़कर  सुनाये  देता  हूं  i

 यह  “प्रतिपभ्ञ"  है  इस  का  शोज॑  रू  है

 “ससद्  या  चोरो  दलालों  का  भा
 ?

 “हुन्दिरा  नगर  गिरोह  की  जालसाजी

 MR.  SPEAKER:  You  are  just  read-
 ing  a  paper.  What  is  there  in  it?  What
 do  you  want  to  make  out  of  this
 paper?  There  are  so  many  papers  in
 this  country.  They  write  so  many
 things  everyday.  You  start  reading  a
 paper.  What  do  you  aim  at?

 those  who  have  come  and  sworn
 over  here  are  all  liars,  their  signa-
 tures  are  forgeries,  it  is  not  e  mater  of
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 fave  opened  brothels  and  things
 like  thas,  and  you  do  not  think  that
 this  is  a  matter  of  privilege?  You

 think  this  is  normal  day-to-day
 journalism?  Hither  you  give  credence
 to  the  fact  that  what  the  man  _  has
 written  is  true,  in  which  case  I
 would  have  no  argument  with  you,  or
 it  has  to  be  gone  into  and  thoroughly
 investigated  that  whatever  charges  he
 has  made  in  this  paper  are  appli-
 cable  to  members,  that  such  members
 can  be  identified,  that  the  charges
 against  them  can  be  proved,  ang  if
 proved  that  they  lose  their  seat  in  the
 Lok  Sabha.  Unless  these  things  are
 gone  into  and  done  deliberately  in  a
 calculated  and  business  like  fashion,  I
 am  afraid  you  will  have  made  a  moc
 kery  of  parliament  and  a  mockery  of
 privilege.  Anybody  can  go  and  there-
 after  say  anything  he  likes  and  you
 will  not  have  a  leg  to  stand  on.  And
 the  next  time  you  summon  some  poor
 officer  over  here  and  ask  him  to  apolo-
 gise  because  he  said  ‘boo’  to  a  Mem-
 ber  of  Parliament....

 MR.  SPEAKER:  Privilege  against
 whom?

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Against  the  editor.

 SHR]  PILOO  MODY:  The  trouble
 is  that  you  do  not  read  what  is  sent  to
 you.  I  sent  it  to  you  this  morning.  It
 was  no  mean  effort  to  get  it  here  before
 9.30.  I  sent  it  to  you  so  that  you  can
 read  it  and  come  prepared,  eo  that
 you  know  what  I  am  talking  about—
 this  coming  particularly  from  a  fellow
 ‘who  has  been  a  member  of  this  House.

 MR.  SPEAKER:  You  did  not  send
 it  to  me.

 SBR  PILOO  MODY:  I  sent  a  copy
 of  the  letter  with  this  paper  which
 ‘Waa  a  clipping.

 “QR.  SPEAKER:  It  has  not  reached.
 "

 gaey  WNERAM  #2 ae  MAHAJAN
 Anges):  ‘Then  ft  is  inefficiency  of

 ‘abies. et
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 अध्यक्ष  महोदय  :  मुझे  नहीं  दी  है  t  भौर
 झाप  कह  रहे  हैं  कि  यह  है  ,  वह  है,  भोर  पढ़
 कर  भी  सुना  रहे  हैं  ।

 SHRI  P.  K.  DEO  (Kalahandi):  It
 ig  very  serious  matter.

 SHRI  PILOO  MODY:  |  am  handing
 over  the  copy  of  the  paper  to  you,
 Sir,  just  now

 MR.  SPEAKER:  Not  at  this  time.
 SHRI  PILOO  MODY:  I  have  no

 doubt  that  it  has  been  lost  in  some
 transit.  Thig  is  not  the  issue  on  which
 privilege  will  be  decided.

 MR.  SPEAKER:  But  I  must  have
 known  about  it  earlier,  because  he  is
 asking  for  my  opinion.  ]  am  asking

 shim  what  he  is  reading  from,  because
 that  is  not  before  me.

 SHRI  PILOO  MODY:  I  accept  what
 you  ‘say  that  it  did  not  reach  you  and
 I  expect  you  to  accept  what  I  say,
 namely  that  I  sent  it.  If  in  transit.  it
 has  been  lost,  and  this  will  not  be  the
 first  time  in  the  history  of  India  when
 mail  posts  get  lost  during  delivery,
 nevertheless,  this  loss  of  delivery....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Dig  he  send  it  by  post?

 SHRI  PILOO  MODY:  This  loss
 through  delivery  cannot  be  the  decid~
 ing  issue  of  a  privilege  motion.  If  you
 would  just  read  three  lines  of  it,  you
 would  know  it

 MR.  SPEAKER:  When  he  sent  that
 letter,  he  should  have  sent  along  with
 it  the  relevant  material  also.  {  have
 not  got  it.

 SHRI  SHYAMNANDAN  MISHRA
 The  case  is  so  obvious  that  it  should
 be  remitteg  immediately  to  the  Com-
 mittee  of  Privileges.  What  is  the
 difficulty  about  sending  it  to  the
 Committee  of.  Privileges?

 SHRI  P.  K.  DEO:  >There  is  unanile.|
 mity  in  the  House.  This  is  a  matter.
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 where  we  can  cut  across  party  lines
 and  we  want  that  it  should  be  refer-
 red  to  the  Privileges  Committee.

 SHRI  PILOO  MODY:  When  both
 sides  are  agreed,  I  do  not  see  why  it
 should  not  go  to  the  Privileges  Com-
 mittee.  It  is  absolutely  scurrilous,

 SHRI  PRIYA  RANJAN  DAS
 MUNSHI  (Calcutta  South):  I  support
 him.

 SHRI  SHYAMNANDAN  MISHRA‘:
 Never  has  Parlhaament  and  Members
 of  Parliament  been  abused  in  such
 terms.  This  is  scurrilous  enough.

 MR.  SPEAKER.  He  has  brought  it
 to  me  only  here.

 SHRI  VIKRAM  MAHAJAN:  It
 should  be  decideq  by  the  House.  be-
 cause  it  is  so  obvious.  The  editor
 should  be  called  to  the  House  and  he
 should  be  made  to  apologise.  There
 are  no  two  opinions  on  this.

 PRQF.  MADHU  BDANDAVATE
 (Rajapur):  He  must  either  substan-
 tiate  the  charges  or  withdraw  them.

 MR.  SPEAKER:  It  is  very  charact-
 ing;  |  seldom  come  across  such  situa-
 tions,  when  Members  suddenly  start
 reading  out  from  a  paper  without  my
 having  any  knowledge  about  it
 I  would  go  through  it  when  I  am

 SHRI  P.  K  DEO:  Privileges  Com-
 mittee  ts  the  proper  forum  for  this.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 As  regards  what  has  come  out  in  this
 newspaper,  it  hag  been  circulated  to

 sali  of  us.  I  do  not  hold  any  brief  for
 the  editor  of  the  newspaper,  and  she
 or  he  may  be  hanged.  But  the  whole
 question  is,  if  whatever  is  said  in  this
 House  ig  correctly  recorded  in  the
 newspapers  it  is  just  a  reflection  of

 that,  Suppose  ge  call  them  a  bunch
 ‘a Gser  if,  samebody  writes  it  in  the
 newspaper,  it  becomes  a  privilege
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 Issue.  What  is  said  in  the  House  can
 be  quoted  in  the  newspaper.  So,  let
 us  be  very  careful  in  our  utterances
 in  the  House  also,  (Interruptions).

 SHRI  H.  N.  MUKHERJEE  (Calcutta
 —North-East):  I  would  like  you  to
 proceed  in  the  way  which  you  have
 indicated,  namely  that  you  take  your
 time  over  it,  even  though  quite  ob-
 viously,  very  scurrilous  things  have
 been  said  about  Parliament.  But  my
 submission,  however,  would  be  that  if
 this  matter  is  referred  to  the  Com-
 mittee  of  Privileges,  which  I  feel  you
 would  be  inclined  to  do,  we  should
 at  the  same  time  take  some  tangible
 steps  in  regard  to  the  other  matter
 regarding  our  own  investigations  of
 the  alleged  conduct  of  our  Members.
 We  cannot  with  any  conscience  agpear
 before  the  people  as  not  heing  dis-
 honest  unless  we  ourselves  do  some-
 thing  to  show  that  we  are  cleaning
 vur  place  of  all  the  filth  and  dross
 which  allegedly  have  accumulated.
 l  should,  therefore,  say  that  we  shail
 make  mud  of  our  names  before  our
 people  if  we  refer  this  kind  of  thing  to
 the  Committee  of  Privileges  and  threa-
 ten  the  press  or  individuals  but  do
 not  at  the  same  time  take  investigat-
 ing  steps  in  regard  to  our  own  Mem-
 bers,  These  two  things  should  be
 simultaneous.  If  they  are  not  simul-
 taneous  I  am  not  prepared  to  be  a
 party  to  sending  newspaper  or  an  in-
 dividual  to  the  Committee  of  Privi-
 leges,  A  Member  of  the  House  of
 Commons  once  described  that  he  was
 not  paid  by  the  country  to  become  a
 Member  of  an  idiotic  circus,  and  he
 got  away  with  the  Committee  of  Pri-
 vileges,  because  the  House  was  behav-
 ing  like  an  idiotic  circus  in  Englend.
 if  we  in  this  country  are  also  going
 to  behave  in  that  fashion,  which  aille-
 gedly  we  do,  we  have  no  business  to
 refer  it  ¢6  the  Committee  of  Privileges.
 Let  us  refer  it  to  the  Committee.  of
 Privileges,  Let  ue  have  &

 mae
 mentary  investigation  of  the  m
 which  came  up  the  other  day  about  at
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 or  22  signatories  and  that  sort  of  thing.
 If  we  do  not  do  it  simultaneously  we
 shall  be  inviting  the  wrath  of  the
 people  and  we  may  deserve  it  also

 SHRI  SHYAMNANDAN  MISHRA
 Why  do  these  things  keep  on  coming
 in  the  press  that  we  are  a  bunch  of
 liars  and  so  on?  It  i5  because  a  pal-
 hamentary  probe  into  this  matte:  =  is
 being  demed  or  delayed  by  this  Gov-
 ernment  If  it  is  not  delayed  by  the
 Government  these  things  could  not
 have  come  in  sv  many  forms  in  so
 many  newspapers.  So,  it  is  the  Gov-
 ernment  which  is  bringing  the  whole
 House  as  well  as  the  hon.  members
 of  thi,  House  into  disrepute  There-
 fore,  simultaneously  a  parliamentary
 probe  is  called  fur  Otherwise,  we
 would  not  be  able  to  dy)  justice  to  this
 matter.  Even  the  Privileges  Com-
 mittee  will  have  to  act  as  an  invest!-
 gating  committee  into  the  entire  aspect
 of  the  matter.  It  cannot  deal  only
 with  the  scurrilous  remarks  against
 MPs  by  the  editor  of  that  paper,  i
 will  have  to  go  into  the  entire
 matter  to  test  the  veracity  or  otherwise
 of  the  allegations

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour)  There  are  two  things
 If  your  ask  me  personally,  we  should
 congratulate  the  editor  of  this  paper
 on  having  takeh  a  bold  step  and  being
 so  outspoken  mm  describing  this  House
 to  be  a  House  of  chors  because  Shri
 L.  N  Mishra  had  misappropriated
 Bharat  Sewak  Sama}  money  and  no
 discussion  can  take  place.  Then,  out
 of  the  2I  signatures,  it  has  come  out
 that  7  are  genuine

 MR  SPEAKER  What  is
 motion?

 SHRI  JYOTIRMOY  BOSU,  The  aiffi-

 culty  38  you  do  not  read  my  letters
 What  is  the  unfortunate  thing  You  are
 the  hon.  Speaker  If  somebody  asks,
 “Ig  your  Speaker  loudspeaker?”,  I  say,
 “No;  he  is  Speaker  only”.

 =
 SPEAKER:  Will  you  withdraw

 those  words  or  not?

 your
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 SHRI  JYOTIRMOY  BOSU:  If  it
 offends  you,  I  certainly  withdraw
 them  But  having  called  me  to  speak,
 you  should  not  mterrupt  like  this

 MR  SPEAKER  If  something  irre-
 levant  is  said,  l  have  to  stop  it  I  can-
 not  sit  quietly  whatever  you  may  say

 SHR!]  JYOTIRMOY  BOSU:  I  am
 confining  myself  to  the  bold  step  taken
 by  the  editor  in  calling  this  House  a
 congregation  of  thieves  and  dalals.  I
 lust  congratulate  him  This  House
 may  contain  a  number  of  thieves  At
 least  one  thief  I  have  mentioned  in
 my  motion,  Shr:  L  N  Mishra  The
 cther  thing  i>  dalals.  It  has  come  out
 that  7  out  of  the  2i  signatures  are
 genuine  That  is  why  it  5  necessary
 to  go  into  the  entire  matter  and  that
 is  possible  by  the  privileges  com-
 mittee  Therefore,  I  recommend  that
 the  entire  matter  should  be  looked  in-
 to.  I  congratulate  the  editor  on  giv-
 ing  the  truth  about  this  House.

 SHRI  B  K  DASCHOWDHURY
 (Cooch-Behar)  On  a  point  of  order
 Su  The  hon  member.  instead  of
 quoting  from  the  newspaper—J  am  not
 sure  whether  he  has  gone  through  it—
 made  certain  other  observations  He
 said,  this  House  may  contain  some
 dalals,  chors  or  something  hke  that.
 It  ig  a  serious  matter  [  have  not
 Zone  through  the  newspaper  report
 that  has  been  referred  to  But  the
 hon,  Member  himself—he  58  an  honou-
 rable  Member  of  this  august  House—
 Says,  it  may  contain  some  persons  like
 that.  He  goes  a  longer  way.  My  point
 of  order  38,  whether  tn  the  circum-
 tances,  Sir,  you  are  going  to  allow  this
 remark  to  be  recorded  here  or  that
 will  be  expunged,  (Interruptions).

 SHRI  P  (७  MAVALANKAR
 (Ahmedabad):  Sir,  I  want  to  make  a
 submussior  and  have  your  guidance.

 The  Editor  in  question  who  has
 published  this  report  ४8  net  any  Tom,
 Dick  and  Harry.  He  is  an  honourable
 citizen  and  «an  ex-Member  df  this
 honourable  House  He  hag  published
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 something  which  ig  a  very  grave  and
 serious  reflection  on  the  character  and
 honour  of  the  entire  House.  So,  my
 submission  js  that  this  matter  must
 certainly  go  to  the  Privileges  Com-
 mittee  and  the  Editor  must  be  compel-
 led  to  give  evidence  as  to  why  he  has
 written  the  way  he  has  written.

 Simultaneously,  I  want  to  make  an-
 other  submission,  From  last  week,  we
 have  been  requesting  you  again  and
 again  that  this  whole  matter  needs  to
 be  probed  into  thoroughly  by  an  all-
 party  parliamentary  Committee  under
 your  guidance  and  control.  Now,  the
 Government  have  been  trying  to  find
 some  excuse  or  the  other  and  trying
 to  side-track  the  whole  issue.  Let  us
 take  for  arguments  sake  that  the  sig-
 natures  of  2i  MPs.  who  are  alleged  to
 have  been  involved  in  this  are  genu-
 ine.  Even  if  they  are  genuine,  |  still
 consider  that  it  is  a  matter  for  a  par-
 liamentary  probe.  Can  anybody  in
 the  Government  of  India,  any  Depart-
 ment,  any  Ministry,  issue  a  licence  or
 do  anything  under  letters  written  by
 Members  of  Parliament?

 There  are  two  separate  issues  involv-
 ed.  One  issue  is  whether  21  alleged
 aignatures  are  genuine  or  forged.  20
 ef  them  have  said  that  they  are  forged.
 One  has  not  come  here  and  said  it.  I
 do  not  know  where  he  is.  He  has  not
 made  any  statement.  If  this  is  going
 to  be  decided  by  a  CBE  Inquiry,  is
 CBI  Inquiry  going  to  be  restricted
 only  to  the  verification  of  signatures?
 We  are  not  interested  only  in  the  sig-
 natures  part  of  it.  We  are  interested
 in  a  much  larger  issue  with  all  the
 implications  involved.  Therefore,  let
 it  not  be  left  to  the  CBI.

 Let  me  be  frank  about  it.  My  sus-
 picion  is  that  by  leaving  Wf  to  the  CBI
 alone,  perhaps,  what  the  Government
 are  trying  to  do  is  that  they  will  leave
 it  to  the  CBI  to  give  an  inteffim  report
 and  start  legal,  proceedings  against
 one  Member  who  has  not  sald  that  his
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 signature  is  forged.  Then,  they  will
 come  and  say  it  is  a  sub  judice  matter
 before  a  court  of  Jaw  and,  therefore.
 nothing  can  be  done.

 Sir,  before  that  eventuality  comes,  I
 would  like  you  to  take  iminediate
 steps  right  now  to  institute  a  parlia-
 mentary  probe  so  that  the  honour  of
 this  House  is  establisheq  and  vindicat-
 ed.

 at  wa  लिमये  (बांका)  :  झध्यक्ष

 महोदय,  मेरा  जो  प्रिविलेज  मोशम  है,  वह

 बुलेटिन Ae  2  में  निकलता  है।  मैं  प्राप  बय  ध्यान
 झाज  की  बुलेटिन  की  भोर  दिलाना  चाहता  हूं  ।
 उस  में  यह  लिखा  है

 “Withdrawal  of  Name  from  Ad-
 mitted  Motion,  “On  2-0-1974  Shri
 Krishna  Chandra  Pandey  has  with-
 drawn  his  name  from  the  motion
 regarding  appointment  of  Parlia-
 mentary  Committee  to  go  into  ques-
 tions  arising  out  of  replies  to  Rajya
 Sabha  S.Q.  No.  730  of  2T-8-1974.,  ns

 eum  सहीवम  ' यह  तो  कान  कमला

 कर  दिया  ।

 यो  मच  लिसने  मैं  दूसरी बात  कह  रहा
 हूं।  मुझे  दो  मिनट ही  भाप  दीजिये  1  लेकिन

 बीच  में  मत  टोकिये  ।  भ्रष्यक्ष  महोदय,  मेरा

 यह  कहता है  कि  प्रधान  मंत्री  भौर  संसद  कार्य

 मंत्री  का  दबाव,  प्रेशर  झव  रिलेंटलेस  हो

 गया है  शर  कोई  कांग्रेस  सबस्य  ब  डस  के

 सामने  टिकने  बाला  नहीं  है  क्योंकि  कुछ  लोग

 पहले  झुक  गये  मैं  थे  भौर  क्षव  यह  हमारे  मित्र,

 जिन्होंने  जोरों  से,  लाउडली  यह  कहा  था  कि

 मैं  सदन  का  संरक्षण चाहता  हूं,  प्रौटैक्शर  चाहता

 हूँ  वे  भी  भ्रव  भाग  रहे  हैं।  भ्रध्यक्ष  महोदय,
 ाप  सशकमटेंशियल  एंथिदेंस  देखिये  ।  व

 कहते  हैं  कि  कोई  दवाज  प्रैशर नहीं  है  लेकिन
 अगर  प्राप  सरकमटेंशियल निल्स  देखें  तो

 पता  चलेगा  कि  दबाव है  भौर एक  के  बाद  एक

 सदस्य  विदड्डा  करते  चले  जा  रहे हैं  |  इसलिए
 मेरा  यह  जिधिलेस  का  सवाल  है  प्रधान  भेंती
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 और  श्री  रशुरमैगा  के  खिलाफ  शोर  उस  को
 भाप  तत्काल  मंजूर  कीजिये  ।

 we  पक्ष  महूँर्य  इस  पर  तो  कल  फँंसला
 दे  चुके  है  ।  इस  को  झाय  बार  वार  क्यों  उठाते

 हैं।

 शी  जगन्नाथ  राब  जोशी  (शाजापुर)
 अभ्रध्यक्ष  महोदय,  यह  जो  भअ्रखबार  में  निदाला
 है  ,  .(व्यवधात)

 भ्रध्यक्ष  महीौदय  :  प्राप  तो  बोल  चुके  हैं  t
 बार  बार  क्यों  बोलते  है।

 SHR]  P.  M.  SAYEED  (Laccadive,
 Minicoy  and  Amindiv;  Islands):  Shri
 Piloo  Mody  has  brought  this  matter
 before  you  just  now.  For  the  first
 time  you  are  seeing  th’s  paper;  you
 have  not  had  the  opportunity  to  go
 through  it  The  editor  of  this  paper
 happens  to  be  an  ex-member  of  this
 august  body.  The  March  of  the
 Nation  is  supplied  to  us  free  and  even
 then  we  do  not  read.  (Interruptions)
 I  have  not  gone  through  it  because  it
 oy  in  Hindi  and  |  cannot  read  it  pro-
 perly  My  submission  Mr  Speaker,
 is  that  you  may  go  through  the  paper,
 whatever  is  contained  in  :t,  and  if  you
 think  that  it  is  a  fit  case  for  referring
 to  the  Privileges  Committee,  you  may
 do  so.  This  is  my  humble  submis-
 sion.

 की  सगसलाथ  शब  सोची :  यह  निवेदन
 करना  चहता  हूं  कि  यह  जो  प्रखबार  में
 सिकला  है,  यह  मामला  बहुत  गभीर  है
 क्योंकि  इस  में  उन्होंने  धारे  सउस  के  सदस्यों  पर

 झारोप  दगाया  है  विंः  यह  सदन  चोर  झौर

 दसालों  का  भडड़ा  है  भौर  इस  का  कारण  बह

 है  कि  जिन  सदस्यो  के  बारे  में  सदेह  पैदा  हुआ
 था,  उमर  को  हम  ने  धोने  की  कोशिश  नही  की
 हैं  t  इस  को  यह  सती जा  निकला  है  “संगतिसंग

 दोषा  1  ५
 A  man  is  known  by  the  company  he
 keeps,  and  this  is  the  company  we
 have’  beén  keeping.
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 वे  अपनी  सफाई  नहीं  देते  है,  तो  झारोप  सब  पर
 होने  लगा  श्लौर  यदि  शझ्रब  हम  ने  कोई
 दखल  नहीं  दिया  तो  होगा  “मौनम
 सम्मति  लक्ष्मम'  ।  वह  तो  चोर  है  लेकिन  जो

 चुपचाप  सुनने  वाला  है,  वह  भी  चोर  होगा।
 यह  हम  नही  चाहते  ।  इसलिए  यह  सारा  मामला
 गभीर  होगा  चला  जा  रहा  है  इसलिये
 इस  के  सारे  कागजात  को  ले  कर  इस  मामले
 को  देखा  जाए,  यह  मेरा  कहना  है  ।

 SHRI  K.  LAKKAPPA  (Tumkur):
 Si.  for  the  last  three  or  four  days  I
 have  been  hearing  very  patiently  and
 very  calmly  the  points  raiseq  by  our
 friends,  and  I  can  come  to  this  defi-
 nite  conclusion  that  they  want  to
 make  political  capital  out  of  it.  though
 under  the  guise  of  showing  sympathy
 to  the  members  who  are  involved  in
 the  case  We  have  made  it  very  clear
 that  the  matter  is  under  investiga-
 tion  bv  the  CBI.  In  the  meanwhile
 even  Mr.  Mody  has  brought  out  a
 case  without  your  permission  He  has
 brought  certain  allegations  made  out
 In  a  newspaper

 42  hrs.

 SHRI  PILOO  MODY:  I  expect  you
 to  correct  that.

 SHRI  K  LAKKAPPA:  But  it  should
 be  brought  within  the  four  corners  of
 the  Rule,  of  Procedure  Therefore,
 I  feel  that  they  have  takep  the  issue
 as  politics  and  there  is  a  political
 motivation.  The  entire  matter  is
 under  investigation  by  the  CBI  Let
 the  CBI  come  out  with  its  findings.
 Ti)]  then  no  action  is  called  for.

 SHRI  PILOO  MODY:  I  except  you
 io  correct  him  when  he  says  that  I
 have  brought  this  up  without  your
 permission,

 MR  SPEAKER:  You  mentio,  many
 fiings  of  which  I  have  no  knowledge.

 SHRI  SEZHIYAN  [Kumbakonam):
 In  this  case,  I  want  to  submit
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 {Shri  Sezhiyan]
 that  the  charges  that  have  been  raised
 in  this  weekly  are  very  serious  and
 therefore  deserve  the  most  serious
 concern  of  the  House.  I  am  slot  coh-
 cerned  here  whether  the  editor  is  an
 ex-Member  of  Parliament  or  not,  I
 feel  a  person  who  has  made  such
 cnarges  should  be  hauled  up  before
 the  Committee  of  Privileges  and  sub-
 jected  to  thorough  inquiry.

 The  previous  speaker,  Shr:  Lakkappa,
 said  that  the  entire  matter  has  been
 entrusted  to  CBI  for  investigation.  In
 the  reply  given  to  the  other  House  by
 Prof.  Chattopadhyaya  he  has  simply
 said  that  it  has  been  given  to  CBI  for
 a  “secret  verificafion”  Mr.  A.  C.
 George  speaking  here  in  thig  House  on
 the  28th  August  also  said  that  the
 matter  hag  bee,  entrusted  to  CBI  for
 “a  discreet  verification”.  So,  no  in-
 vestigation  upto  28th  August  has  been
 ordered  hy  the  Government  as  per  the
 answers  given  both  in  the  Rajya  Sabha
 and  here  Only  “a  discreet  verifica-
 tion”  has  been  askeg  for.  But  that  is
 not  an  inquirv  That  is  not  an  inves-
 tigation.  That  is  only  a  discreet  veri-
 fication  This  discrect  verification  has
 take,  more  than  5  «months.  The  ques-
 tion  came  up  on  30th  March  and  more
 than  5  months  have  been  consumed
 for  discreet  verification.  We  are  not
 concerned  with  it  The  CBI  3s  after
 ali  a  creature  of  the  executive.  This
 House  does  not  want  it.

 To-day’s  Hindustan  Times,  Says:

 “It  is  learnt  from  informed  sources
 that  the  Government  is  not  likely
 to  agree  to  a  parliamentary  probe
 inte  the  licence  scandal.

 Nor  38  the  Government  willing
 for  a  discussion  og  any  of  the
 motions  pending  before  the  Lok
 Sabha  demanding  a  parliamentary
 probe,

 The  Govermnent  is  said  to  be
 sticking  to  the  position  that  the  facts
 of  the  case  must  first  be  ascertained
 through  the  CBI.”

 SERTEMBER  3,  974  ,  a  Privilege,  5  .  28

 This  has  come  in  the  Press.  [  woul
 like  to  know  from  you  or  from.  the
 Minister  whether  they  have  informed
 you  that  no  Parliamentary  probe  will
 be  undertaken.  This  House  ig  very
 much  concerned.  We  do  not  know
 what  is  happening.  Only  the  other
 day,  the  same  daily  of  Delhi  has  cate-
 gorically  said  that  as  many  as  seven
 Members’  signatures  are  genuine.  The
 papers  are  writing  day  in  and  day
 out,  but  like  three  wise  monkeys  we
 refuse  to  see,  we  refuse  to  hear  and
 we  refuse  to  speak,  but  the  whole
 world  outside  is  making  a  mockery  of
 us  So,  unless  there  ig  a  parltamen-
 tary  probe,  the  confidence  of  the  pub-
 fic  in  the  Parhament  itself  will  gu
 down  Therefore,  I  agree  with  Prof.
 Mukherjee  that  this  issue  be  sent  to
 the  Privileges  Committee  and  simulta-
 neously  a  parliamentary  probe  should
 be  ordered.

 SHRI  PRIYA  RANJAN  DAS  MUNSI
 (Calcutta—South).  For  the  last  one
 week  I  have  been  witnessing  this  dis-
 cussion  about  the  licence  issue  and
 related  with  thts  issue,  to-day  M:
 Mody  has  submitteq  to  you  in  the
 morning  a  motion  of  privilege  m  con-
 nection  with  the  magzine.  Prat:paksh.
 When  a  Member  feels  that  his  perso-
 nal  reputation  i8  at  stake,  when  he  78
 facing  this  sort  of  situation,  when
 people  outside  the  House  have  been
 demanding  some  sort  of  discussion
 here  and  now,  I  do  consider,  it  is  only
 you  who  can  protect  him  from  every
 nook  and  corner  For  the  last  one
 week  tnis  matter  has  been  before  us
 CBI  is  going  into  the  matter.  This
 snatter  ig  before  you.  Members  gave
 their  own  explanations.  I  have  heard.
 What  I  appeal  to  vou  is  this.  ‘You
 please  dispose  of  this  case  immediate-
 ly.  Please  give  your  final  judgment.
 Unless  vou  protect  the  Members,  un-
 less  vou  finalise  thig  matter,  Parlis-
 ment  would  be  at  stake  today  or  to-
 morrow.  This  is  number  one.  And,
 number  two  is  that  we  should  not
 equate  ag  Prof.  Mukerjee  has  done,
 the  views  of  the  Magazine's  editor,
 Mr.  George  Fernandes  with  the  other
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 larger  licensing  issue  This  has  been
 discussed  in  the  House  For  the  last
 One  week  we  have  been  discussing
 this  Whether  it  38  High  Court  or
 Supreme  Court  or  Parhament,  any
 matter  mav  come  up  against  any  Mem
 ber  or  party  for  any  issue  It  may  be

 a  question  of  victimisation  blackmai!
 or  something  else  or  genuine  things
 This  issue  is  yet  to  be  decided  and  you
 are  the  authority  Till  the  final  thing
 cnerges  nobody  as  any  authority  to
 mahgn  the  whole  Parliament,  and
 the  Members  of  Parliament,  we  can-
 Mot  run  Pailiamentary  democracy  in
 thig  manner  Mi  George  Fernandez
 has  no  authority  to  malign  Pailn-
 ment  from  whatever  angle  he  may
 hike  =  Thi,  5  mv  submission  I  request
 that  vou  mav  Kindly  give  vour  own
 opimon  about  the  whole  matter  we
 have  been  disevssing  for  the  Jast  ye
 week

 My  last  appeal  is  this  There  are
 80  many  Members  of  Oppusition  and
 leaders  ike  Mr  Shyamnandan  Misia
 Shri  Vajpavee  and  others  I  have
 seen  thes  come  with  arguments
 against  thc  Government  I  have  secn
 this  from  my  experience  and  }  also
 sometimes  leary  from  their  arguments
 und  so  on  But  I  am  sorry  to  state
 that  Mr  Jyotumoy  Bosu,  fo:  the  last
 oh  yeais—he  may  fight  with  the  Gov
 ernment  I  dont  mind—has  been  by
 ‘ug  utterances  mode  of  speaking  and
 his  behaviour  deliberately  day  bs
 dav  changmg  the  very  atmosphere
 here  Four  day.  earher  or  so  he
 showed  his  hist  to  the  Minister  Mr
 Mohsin  I  request  you  to  please  give
 you;  guidance  on  how  a  Menber  of
 Parhament  should  behave  in  the
 House  I  have  no  abjection  against
 any  member  of  Opposition  bringing
 arguments  for  failure  of  the  Govern-
 ment  But  what  I  submit  is  this
 Utterances  should  be  polite  Are  we
 protecting  not  a  Member  but  s.mply
 Rangsterism?  [¢  2  mot  good  bc-
 haviou  It  is  not  expected  of  any
 responsible  hon  Mcmbex  the  wav  he
 does  it  He  calleg  Members  of  the
 Cengress  party  as  bunch  of  thieves
 dalale  Why  does  he  say  al!  these
 things?  I  have  not  spoken  for  23
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 years  I  request  vou  to  make  an
 appeal  to  him  to  change  his  behaviour
 and  revise  hig  mode  of  speaking  On
 the  larger  question  of  this  issue,  I  re
 quest  you  to  be  good  enough  to  give
 your  judg  nent

 SHRI  JYOTIRMOY  BOSU  I  want  to
 clarify  something  My  name  has  been
 dragged  What  I  have  done  is  under
 the  ruling  and  ]  have  given  proper
 motion  regarding  removal  of  Mr  L  N
 Mishra  and  I  have  taken  full  respon-
 sitihty  and  I  cannot  fully  establish
 mv  allegation  |  face  privileges  but
 the  Government  has  not  dared  to  find
 time  for  this  debate

 My  second  point  is  this  Had  this
 {  ng  happened  in  any  country  where
 there  i5  sovne  sort  of  democratic  func-
 tioning  of  the  Government  it  would
 have  resigned  And  the  Piime  Mini-
 ster  and  all  the  Mimsters  would  have
 been  compelled  to  resign  (Interrup
 trons)

 MR  SPEAKFR  This  ig  not  a  reply
 at  ail  to  Shri  Munsi

 SHRI  JYOTIRMOY  BOSU  Why
 shou  g  Shri  Raghu  Ramaiah  run  to
 the  gatlerv  fo,  the  Prime  Muimasters
 anstructions?  (Interruptions)  why  no
 time  is  found  for  a  discussion’  (In-
 termuption  )

 MR  SFEAKER  Let  me  hear  wha,
 Sht:  Gokhale  wants  to  sav

 ‘Hk  MINISTER  OF  LAW,  JUS-
 ICE  AND  COMPANY  AFFAIRS
 (SHRI  H  R  GOKHALE)  I  am  not  ca
 the  question  of  the  motion  by  Shri
 P  joo  Mody  with  regard  to  a  news-
 paper  repart  l  have  not  seen  the  new  s-
 paper  report  and  my  colleague  has
 also  not  seen  it  We  keep  our  minds
 open  with  regard  to  this  question

 श्री  झल  बिहारी  बाजपेयी  भध्यक्ष

 महोदय,  मेरा  'वाइट  झाफ  श्राइर  है  t  वह

 कह  रहे  है  कि  के  प्रिवलेज  मोशन  पर  नहीं
 बोल  रहे  हैं  ।
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 MR.  SPEAKER‘:  Let  me  first  listen
 to  the  Minister.

 SHRI  H.  R.  GOKHALE:  There  are
 certain  issues  which  are  agitating  the
 minds  of  toe  hon.  Members  in  this
 House  for  the  last  two  days.  That  is
 quite  understandable.  They  were
 wanting  to  have  a  Parliamentary  probe
 on  the  allegedly  forged  signatures  of
 certain  Members  of  the  House.  We
 appreciate  their  anxiety.  The  Gov-
 ernment  is  equally  anxious  about  this
 matter.  I  want  to  assure  you  and  this
 House  that  we,  in  this  side,  are  cer-
 tainly  not  less  concerned  with  the
 seriousness  of  the  situation.  And  we
 are  aware  that  this  qg  matter  which
 has  got  to  be  looked  into  carefully.

 SHRI  SHYAMNANDAN  MISHRA:
 We  want  action  and  not  words.

 SHRI  H.  R.  GOKHALE:  When  Gov-
 ernment  is  criticised,  it  is  my  duty  to
 place  the  Government’s  position  be-
 fore  the  House.  As  you  know,  Sir,
 sometime  back  your  attention  was
 drawn  to  what  appeared  in  a  weekly
 newspaper  in  Bombay.  That  was  sent
 to  the  Commerce  Minister  who,  in
 turn,  sent  it  to  the  C.B.I.  for  a  pre-
 liminary  verification.

 SHRI  SHYAMNANDAN'  MISHRA:
 When?

 MR.  SPEAKER:  Have  patience  to
 listen  to  him.

 SHRI  H.  R.  GOKHALE:  That  verifi-
 cation  has  been  completed.  The  C.B.I.
 has  come  to  the  conclusion—prima
 facie  conclusion—that  some  offences
 seem  to  have  been  committed.  There-

 |  0)  y=

 SHRI  SHYAMNANDAN  MISHRA:
 By  whom?

 MR.  SPEAKER:  You  are  not  allow-
 ing  him  to  proceed.

 SHRI  H.  R.  GOKHALE:  The  per-
 sons  who  may  have  committed  the
 offences  may  not  be  all  Members  of
 Parliament  of  this  House.
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 A  case  has
 (Interrup-

 ter  is  under  investigation.
 already  been  registered.
 tions).

 MR.  SPEAKER:  I  am  not  able  to
 listen  to  what  he  says.  Let  me  know
 what  he  says.

 SHRI  H.  R.  GOKHALE:  Sir,  we  are
 of  opinion—we  submit  it  for  the  con-
 sideration  of  this  House—that  in  a
 matter  where  prima  facie  criminal
 offences  are  involved,  that  requires  in-
 vestigation  and  proper  action  and,  if
 necessary,  prosecution  in  g  court  of
 law,  (Interruptions).

 MR.  SPEAKER:  Let  him  complete.
 After  all,  I  have  to  listen  to  all  sides.
 Why  do  you  interrupt  him?

 SHRI  H.  R.  GOKHALE:  Sir,  this  is
 our  view  that  these  matters  can  be
 looked  into  only  by  a  court  of  law.
 The  proper  agency,  statutory  agency,
 that  can  investigate  into  the  matter
 is  the  court.  Perhaps,  that  stage  may
 come  later  on  after  the  investigation
 is  completed.  And  then  this,  House
 can  decide  about  this.  I  know  the
 anxiety  of  the  hon.  Members.  It  is
 my  duty  also  to  place  before  the  House
 how  the  Government  looks  at  this
 matter.  I  want  to  make  it  clear  that
 there  is  no  intention  or  attempt  what-
 soever  or  even  the  remotest  attempt
 whatsoever  for  shielding  anybody  or
 protecting  anybody.  In  fact,  when
 proper  investigation  is  completed  and
 it  ig  ascertained  who  are  the  offen-
 ders  against  whom  action  should  be
 taken,  Government  will  not  hesitate  to
 take  the  action.

 SHRI  SEZHIYAN:  I  want  to  know
 when  the  preliminary  investigation  by
 the  CBI  was  ordereg  and  when  it  was
 completed;  when  the  full-fledged  en-
 quiry  or  investigation  by  CBI  was
 ordered.  The  Minister  says  a  case  has
 been  registered  because  of  the  crimi-
 nality  involved  in  this  case.  I  want
 to  know  when  exactly  the  case  was
 registered.

 SHRI  H.  R.  GOKHALE:  The  case
 was  registered  in  the  last  couple  of
 days.



 33  Question  of  BHADRA  12,  896  (SAKA)

 चौ  सास  जिहारी  बाणपेधी  प्रध्यक्

 महोदय  मेरा  व्यवस्था  का  प्रश्त  है  I  जब  इस
 सदत  मे  इस  मामले  पर  चर्चा  हो  रही  थी
 तब  ही  हम  को  आशका  थी  कि  सरकार  कोई
 ऐसा  बाम  करेगी  जिस  से  इस  सदन  मे  चर्चा
 का  कोई  अर्थ  भी  न  रहे  और  सारे  मामले  पर
 पर्दा  पड़  जाए,  भ्रदालत  को  बीच  में  लाया  जाय
 शरीर  जो  ससद्  सदस्य  इस  मामले  से  जुड़े
 हुए  बताये  जाते  हैं  उन  को  किसी  तरह  का
 सरक्षण  दे  दिया  जाम  ।

 ग्रथ्पक्ष  महोदय,  यह  सदन  बा  अपमान

 है  कि  सदन  मे  जब  प्रस्ताव  पेश  है  कि.  सारे  मामले
 की  पालियामेटरी  कमेटी  जाब  करे,  इस  तरह
 के  प्रस्ताव  ब/ग्रेसी  सदस्य  भी  लाये  थे  भले  ही
 झ्रब  एक  एक  कर  के  झपने  नाम  वापस  ले  रहे  हैं
 हो,  लेकिन  जब  उस  दिन  यह  मामला  उठाया
 तो  बाग्रेस  सदस्य  बड़-  चढ़  १२२  यह  माग  कर  रहे
 थे  कि  पालियामेटरी  कमंटी  हार्नी  चाहिए  7
 मेरे  सामने  यह  श्री  इन्द्रजीत  मल्होत्रा  बा
 कबन  है  जिसे  में  उद्धुत  बरना  चाहता  है--

 “I  would  also  hike  to  place  my
 demind  before  the  House  that  a
 Special  Parliamentary  Committee  be
 constituted  to  go  into  the  entire
 episode  and  then  ctme  out  with  a
 report  before  this  House  so  that  the
 names  of  those  members  whose  sig-
 natures  have  been  forged  and  who
 are  being  mahgned  without  any
 reason  or  for  any  mistake  or  act
 done  by  them,  are  absolutely  cleared
 and  placed  before  thie  House  and
 the  country  ”

 पह  उस  दिल  का  रवंया  था,  लेकिन
 ब  वह  रवेथा  भ्रवामक  बदल  गया  "

 झब  सरकार  विधि  मत्री  के  द्वारा  सदन

 के  सामने  मह  वक्तव्य ले  कर  भाई  है  कि  हम  ने
 मामला  रजिस्टर  करा  दिया  है  भव  हम  उस

 जांच  की  प्रतीक्षा  करेगे  i  उन  का  यह
 भी  कहुना  है  कि  भोडे  ही  दिल  पहले  यह  मामला
 रजिस्टर  करांमा  गया  है,  हार्लाकि  तारील

 कहीं  बसत  रहे  हैं।  भुंसे  शरः  है  किः  जब  इस
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 सदत  मे  चर्चा  हो  रही  थी  भौर  इस  मामले  को
 लम्बा  लटकाया  जा  रहा  था,  उसी  बीच  में

 यह  मामला  रजिस्टर  करा  दिया  गया,  जिस  से
 कि  यह  चर्चा  न  हो  सके  ।  | ह

 में  जानना  चाहता  हू  कि  एक  सेम्बर  श्री
 तुलमोहन  राम,  जिन्होंने  अ्रभी  तक  खण्डन
 नही  किया  है  कि  इस  पर  उन  के  दस्तखत
 नहीं  थे,  उन  के  मामले  का  क्या  हुआ  ?  क्या
 यह  मामला  भ्रदालत  मे  जायगा,  क्या  ससद्
 सदस्यों  के  आचरण  का  प्रश्न  एक  सरकारी
 एजेंसी  देखेंगी,  भ्रदालत  देखेगी,  मगर  पालि-
 मेदेरी  कमेटी  नही  देख  सकती  ?

 अध्यक्ष  महोदय,  झ्ापकों  बाद  होगा
 95  में  इसी  तरह  का  एक  सामला  उठा

 था  प्राविज़्नल  पालमंट  में  ग्रौर  जवाहरलाल
 जी  6  जून,  i952  को  कहा  था

 “The  dignity  of  the  House  and  the
 proper  behaviour  of  every  indivi-
 dual  Member  is  dear  to  the  House.
 I  sand,  any  action  taken  by  a  Mem-
 ber  which  may  not  be  in  consonance
 with  propriety  ang  good  behaviour
 and  what  is  expected  of  him,  should
 be  enquired  into  That  woulg  be
 fair  both  to  the  House  and  to  the
 Member  concerned  ”

 उस  समय  के  अ्रधान  मन्त्ी  ने  यह  कहा  कि
 मामझ्ा  सी०  बी०  ग्राई०  को  सापा  जर  रहा
 है,  यह  नहीं  कहा  कि  पालेमेंट  की  पीठ  के
 पीछे  केस  रजिस्टर  किया  जा  रहा है  ।  एक
 सच्चे  लोकतस्तवादी  के  गाते,  सरूद  की
 गरिमा  में  विश्वास  रखने  वाले  व्वक्तित  के
 नाते  उन्होंने  सारा  मामला पाल  मेंटरी  कमेटी
 को  सोपा।  झाज  इस  सरकार  के  मुल्य  बदल

 गए  हूँ।  धाज  संसद के  सदस्यों  के  ग्राचरण

 को  कसौटी  पर  कसने की  कसोंटी  मे  परिमतेम

 हो  गया  है।  यह  द्ात  पर  पर्दा  डालने  की

 कोशिश क्यो  हो  रही  है”  सारा  सदन  इस

 समय  जनता  की  नजरों  से  प्रभादर  का  पा
 बनों  ड््धा  &
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 [ate  भ्रदल'  बिहारी  बाजपेय।]

 यह  भंनादर  तबतक  नही  हटेगा  जबतक  कि
 पॉलॉमिंटरी  कमेटी  इसकी  तह  में  जाकर
 सच्चाई  को  प्रकट  नहीं  करेगी।

 औ  मधु  लिखये:  में  प्रापका  ध्यात
 झापने  नियम  की'  श्रोर  दिलाना  चाहता  हू
 ह) अ  वहू  नियम  #  i86)  ot  भी  प्रस्ताव

 होते  हैं  उनकी  एडमिसिविलिटी  के  बारे  में

 यहू  नियम  है।  कानूस  मन्त्री  का  जो  प्रभी
 बक्तव्य  सदन  के  सामसे  झाया  उसके  पोछे
 सदन  के  अ्रधिकारों  का  हनन  करने  का  भौर
 सदन की  प्रक्रिया  उलट  देने  का,  को  सबवर्ट
 करने  का  कैसा  प्रयास  छिपा  हुआ  है  इसके
 लिए  में  यह  दे  रहा  हु  i  एडमिसिबिलिटी  का
 नियम  यह  है

 “In  order  that  a  motion  may  be
 admissible  it  shal]  satssfy  the  fol-
 lowing  conditions  namely

 (vi)  it  Soall  not  relate  to  any  mat-
 ter  which  i5  under  adjudica-
 tion  by  a  court  of  law  having
 jurisdiction  in  any  part  of
 India”

 कल  ऑ्ापकों  हमन  चतावनी  दी  थ्यी  कि
 सरकार  एफ  आई०  श्रार०  फाइल  करेगी
 केस  इस्टोट्यूट  केगेगी  भौर  कोई  भी  प्थरा-
 इक्ड  मजिस्ट्रेट  भ्रोब्लाईजिग  कारिस्क्षेन्स
 भीसेगा।  यह  यूचना  शोर  वेतावनी  हम  लोगो
 नेदीथी  शौर  श्ाज  उस  चेतावनी  के  भौ  जित्य
 का  सबत  हम  लोगो  को  मिल  रहा  है  उसी  के

 अनुसार  यह  चल  रहे  हैं  4

 /  इसलिये  मेरा  मुद्रा  यह  है  कि  कपल  झाफ
 रेख़  का  मनलब  होता  है  श्राज  3  तररीध

 है  हो  सकता  है  !  तारीख  को  इन्होंने  किया

 हीगा।  यह  मामला  राज्य  सभा  में  27
 तारीख  को  उठा  थाऔर  27  तारीक्ष  की  शाम

 को  में  ने  ग्रहां  पर  उठाया।  28  तारीक्ष को
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 वाकायदा  प्रविलिय  मौन  धाया  और
 लगातार  यह  मामला  चल  रहा  है।  इसलिए
 यह  जान  बूक्ष  कर  सदन  की  मर्यादा  को  तोड़
 रहें  है।  भापकी  प्ांखों  के  सामने  सेदन  के
 प्रोसीजर  को  यह  सत्रवर्ट  कर  रहे  है।  इसलिए
 झ्रापकी  अनुमति  से  कानून  भन््ली  के  खिलाफ
 में  तत्काल  प्रिविलिेग  मोशन  देना  चाहता
 है।  श्राप  मुझे  सदन  की  प्रनुमति  मागने  के
 लिए  झाज्ञा  दीजिए  ।  प्रापकी  झांखों  के  सामने
 यह  हुझा  है।(व्यवधा+)

 MR  SPEAKER  When  a  Minister
 makes  a  statement  in  the  House,  how
 as  it  that  question  of  privilege  comes
 in  here?  You  can  discuss  the  meits
 of  the  case  Does  st  constitute  a  pri-
 vulege  issue  because  he  has  given  the
 facts?  You  asked  him  a  question
 and  he  has  replied

 SHRI  JAGANNATHRAO  JOSHI
 The  question  is,  whether  the  case  ha
 been  registered  after  the  motion  was
 admitted  (Interruptions)

 MR  SPEAKER  Every  Member
 has  a  right  to  speak  He  has  given
 the  information

 SHRI  H  N  MUKERJEE  Sir,  ‘tiie
 crucial  point  is,  the  date  the  point
 o°  time  at  which  the  alleged  fling
 of  the  prosecution  was  made  by  the
 Government  If  thet  followed  the
 agitation  of  the  matter  in  the  Hauses
 of  Parliament,  then  that  ws  surely  a
 violation  of  the  privilege  and  con-
 tempt  of  Parhament  After  knowing
 fully  well  that  Parhament  hag  teke  i
 possession  of  the  issue  and  we  were
 awaiting  your  decision—you  had  kept
 the  matter  hanging  fire  because  you
 had  not  made  up  your  mind,  he  knew
 It  very  well  ag  2  Member  of  the
 Government  and  ag  a  Member  of  the
 House—if  after  that  date,  Govern-
 ment  had  taken  thig  step,  it  is  wrong
 If  he  had  done  this  long  time  ago,
 he  can  tell  us  He  ig  not  telling  us
 anything.  I!  fell  that  if  the

 pang the  prosecution  was  done  efter
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 matter  came  before  Parliament,  it  is
 a  clear  violation  of  Parliamentary
 privilege  and  all  sorts  of  Parliamen-
 tary  propriety.  It  is  bad  conduct.  It
 is  political  blackguardry  of  a  sort
 that  no  country  can  tolerate.

 SHRI  VASANT  SATHE  (Akola):  I
 am  rising  on  a  point  of  order  under
 rule  224.  May  I  invite  your  atten-
 tion  to  the  rules  regarding  privilege?

 Rule  222  says:

 “A  Member  may,  with  the  con-
 sent  of  the  Speaker,  raise  a  ques-
 tion  involving  a  breach  of  privi-
 lege...  vt

 Rule  223  says:

 “A  Member  wishing  to  raise  a
 question  of  privilege  shall  give
 notice  in  writing  to  the  Secretary
 before  the  commencement  of  the
 sitting,  on  the  day  the  question  is
 proposed  to  be  raised.  If  the
 question  raised  as  based  on  a  docu-
 ment,  the  notice  shall  be  accom-
 panied  by  the  document.”.

 This  as  what  has  been  done  by  Shn
 Piloo  Mody.  Now,  rule  224  is  very
 pertinent.  It  says:

 “The  right  to  raise  a  question  of
 privilege  shall  be  governed  by  the
 following  conditions,  namely:—

 (i)  net  more  than  one  question
 shall  be  raised  at  the  same  sit-
 ting:  yea”?

 A  question  of  privilege  has  already
 been  raised  by  Shri  Piloo  Mody  and
 it  is  under  consideration.  The  hon.
 Member  is  raising  another  question
 now  in  the  same  sitting...

 AN  HON.  MEMBER:  We  shal]  con-
 sider  it  tomorrow,

 SHRI  VASANT  SATHE:  So,  far
 as  Shri  Madhu  Limaye’s  mction  is
 concerned,  it  is  out  of  order....

 PROF.  MADHU  DANDAVATE:  It
 is  not  out  of  order.
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 SHRI  VASANT  SATHE:  Today,  it
 is  out  of  order.

 So,  let  us  restrict  ourselves  only  to
 Shri  Piloo  Mody’s  motion.  There
 also,  there  is  no  question  of  side-
 tracing  the  issue  and  confusing  the
 issue.  The  plain  issue  was  the  allega-
 tion  in  the  newspaper  condemning  and
 putting  into  disrepute  the  entire  Par-
 liament.  It  was  not  a  question  of  one
 Person,  He  has  called  the  entire  Par-
 liament  a  brothel.  This  is  a  prima
 facie  case  for  being  referred  to  the
 Committee  of  Privileges.  The  words
 were:

 “हैकिन  भ्रब  संसद  में  पेशेवर  दलालों  की

 पूरी  जमात  जमा  हो  गई  है  जो  पेशवर
 फरेबी  हैं।  इन्दिरा  गांधी  की  निजी

 देख-रेख  में  चुने  गए  दलालों  को  वेश्यालय
 जैसा  बना  दिया  है।”

 ~
 अब  आप  वैश्यालय  के  गदस्थ  हों  तो  मझे —s
 एतराज्ञ  नहीं  है।  में  तो  नहों  मानता  4

 So  ,this  is  a  prima  facie  and  clear-
 cut  case  to  be  referred  to  the  privile-
 ges  Committee.  There  should  be  no
 controversy  over  this.  Let  us  not  try
 to  sidetrack  the  issue  by  bringing  in
 the  question  to  whether  a  parliamen-
 tary  probe  or  otherwise  is  required
 in  some  other  matter.  That  is  a  sepa-
 rate  issue  that  can  be  dealt  with  sepa-
 rately,  Otherwise.  this  privilege  motion
 wil]  get  delayed  and  sidetracked.

 If  we  want  this  matter  to  be
 referred  to  the  Privileges  Committee,
 let  us  unanimously  refer  it  to  the
 Privileges  Committee.  That  is  the
 straight  way  to  do  it.  unless  Members
 have  an  ulterior  motive  of  not  refer-
 ring  this  to  the  Privileges  Commit-
 tee  by  delaying  it  for  some  other
 matter.

 SHRI  JYOTIRMOY  BOSU:
 Mr.  Gokhale  has  said  that  the  pro-
 secution  had  been  launched  during
 the  last  couple  days;  couple  of  days
 means  Monday  and  Sunday,  So.  I
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 take  it  that  the  prosecution  was  laun-
 ched  on  Monday,  because  I  do  not
 think  that  for  this  purpose,  the
 courts  will  remain  open  on  Sunday,
 On  Saturday,  the  Chair,  no  less  a
 person  than  the  person  presiding  had
 clearly  said:

 «  .ywe  are  concerned  which  cer-
 tain  Members  of  Parliament  having
 exercised  or  alleged  to  have  exer-
 cised  certain  things  and  done  cer-
 tain  things  as  Members  of  Parlia-
 ment  and  that  is  the  whole  ques-
 tion.  When  Members  of  Parlia-
 ment  in  the  discharge  of  their
 duties  as  Members  of  Parliament  are
 involved,  whether  we  shoulg  abdi-
 cate  our  authority  and  hand  over
 everything  to  some  other  machi-
 nery  outside  the  House—this  is  the
 question.”.

 The  hon.  Deputy-Speaker  who  was
 in  the  Chair  at  that  time  made  it  clear
 that  this  matter  had  to  be  dealt  with
 by  the  House.  In  the  meantime,  in
 the  face  of  the  observations  and  rul-
 ings  given  by  the  Chair,  they  had
 decided  during  the  weekend  to  go  to
 a  court  of  law  and  bring  an  artificial
 restraint  on  the  House  when  the
 House  ig  seized  of  the  matter  and
 make  it  sub  judice.  The  whole  thing
 is  derogatory  to  the  House.  It  is  a
 clear  expression  of  contempt  of  the
 House.  This  shows  how  mean  and
 low  they  could  be,  how  they  could
 undermine  the  whole  parliamentary
 democracy.  I  am  shocked  and  sur-
 prised  to  see  that  a  man  like  Shri
 Gokhale  who  was  a  luminary  in  the
 legal  world  has  stooped  so  low  as  to
 go  for  this  thing.

 SHRI  H.  R.  GOKHALE:  There  is
 a  misunderstanding.  I  did  not  say
 that  the  case  has  gone  to  the  court.  I
 have  said  that  a  case  has  been  regis-
 tered  and  investigation  started.  I  did
 not  take  the  plea  that  because  it  is
 sub-judice  the  matter  cannot  be  dis-
 cussed  in  the  House.  I  only  gave
 the  view  of  Government  that  in  view
 of  the  fact  that  a  proper  investigating
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 agency  is  looking  into  the  matter,  a
 parliamentary  probe  may  not  be  ap-
 propriate  at  this  stage.  That  was  all
 I.  said.

 SHRI  JYOTIRMOY  BOSU:  Let  me
 say  this....

 MR.  SPEAKER:
 ready  mentioned  it.

 You  have  al-

 SHRI  JYOTIRMOY  BOSU:  No,
 Sir.  We  cannot  abdicate  our  autho-
 rity  or  hand  it  over  to  an  _  outside
 agency.  I  am  surprised,  Mr.  Gokhale,
 that  you  have  become  a  tool  in  the
 hands  of  those  people.

 श्री  एस०  एम०  बनर्जी  (कानपुर):
 अध्यक्ष  महोदय  मेरा  पौइंट  आफ  आड्र

 है।  मेरे  दो  मुट्  हैं।  सब  से  पहले  तो  यह
 मामला  शुरू  हुआ  प्रिविलेज  मोशन  से  और
 उस  के  बाद  प्रो०  होरेन  मुखर्जी  और  दूसरे
 माननीय  सदस्यों  ने  कहा  कि  आखिर  असली
 मामला  क्या  है  ?  उस  के  बारे  में  हल  होना
 चाहिये  ताकि  पालियामेंट  में  जो  भी  सदस्थ  हैं
 जिन  के  बारे  में,  गलत  या  सही  हो,  जो  चार्जेज
 लगाये  गये  उस  मामले  को  ले  कर  सारा

 हाउस  उन  को  एग्जानरेट  करे।  और  उसी
 की  वजह  से  पालियामेंटरी  कमेटी  की  मांग
 की  गई  थी।  कल  भी  हम  ने  कहा  था  कि  75
 आ्रादर्मियों  की  एक  कमेटी  बनाई  जाय।
 आज  माननीय  गोखले  जी  ने  कहा  कि  केस
 दज  कर  दिया  गया  है।  लेकिन  में  आप  से
 रूलिग  चाहता  हुं  कि  क्या  ऐसे  मामले  इस
 सदन  में  नहीं  हुए  हैं  जिन  के  बारे  में  मैटर

 सब-जुडिस  हो  और  डिस्कशन  न  हुआ  हो  ?

 (व्यवधान)  इसलिये  में  आप  से  कहना
 चाहता  हूं  कि  एक  तो  प्रिविलेज  मोशन  के
 बारे  में  आलरंडी  मोशन  मूव  किया  है।.

 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  Registration  of  a  case
 does  not  make  it  sub  judice,
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 SHRI  S.  M.  BANERJEE:
 ruling  from  you.

 MR.  SPEAKER:  What  should  be
 the  speed  of  my  ruling  per  minute?

 SHRI  S.  M,  BANERJEE:  I  want
 a  clear  ruling  from  you  that  the  mo-
 tion  can  be  discusged.

 SHRI  DINESH  SINGH  (Pratap-
 garh):  I  was  trying  to  catch  your
 eye  only  to  try  to  simplify  the  mat-
 ter.  So  far  as  I  could  follow  the  pro-
 ceedings  of  the  House,  the  hon,  mem-
 ber,  Shri  Piloo  Mody,  has  raised  a
 motion  of  privilege  agamst  a  news-
 paper  in  which  he  _  has  said  that  de-
 rogatory  things  have  been  said  about
 the  House  and  about  individual  mem-
 bers  With  that  has  been  brought  in
 a  question  of  an  earher  motion  pen-
 ding  before  you,  I  beg  to  suggest
 that  the  two  matters  are  not  the
 same.  They  are  two  separate  issu-
 es.  May  be  some  hon.  members  see
 an  interconnection  between  the  two.
 That  38  an  entirely  separate  matter.
 So  far  as  the  matter  that  is  pending
 before  the  House  just  now  383  con-
 cerned,  it  is  the  privilege  motion  by
 Shri  Piloo  Mody  and  that  is  what  we
 have  to  apply  our  minds  to.  The
 other  pomt  made  by  hon  members
 that  it  should  lead  to  a  wider  probe
 etc,  ig  really  q  matter  for  the  Privi-
 lege,  Committee  to  consider  It  is  a
 Committee  in  which  al]  parties  or  at
 least  most  of  them  are  represented.
 It  has  its  own  procedure  ang  this
 matter  should  be  raised  by  them  m
 the  privileges  Committee  itself.

 IT  want

 In  the  course  of  the  discussion,  a
 privilege  motion  has  been  moved
 against  the  Law  Minister  by  Shri
 Madhu  Limaye.  I  think  there  is
 some  serious  misunderstanding  about
 it.  The  Law  Minister  has  not  said
 that  there  has  been  a  case  registered
 in  a  court  of  law.  All  he  said  was
 that  a  case  has  been  registered,  which
 is  with  the  police.  It  ig  an  investiga-
 tion  case.  It  does  not  preclude  a  dis-
 cussion  in  this  House.  The  issue
 atput  the  conduct  of  Members  of
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 Parliament  is  the  responsibility  of
 this  House  and  yours.  It  is  not  g  mat-
 ter  to  be  discussed  jn  a  court  of  law.
 The  Law  Minister  has  not  mentioned
 that  the  conduct  of  MPs  has  been  re-
 ferred  to  a  court  of  law.  In  fact,  no
 case  has  been  registered  in  a  court  of
 law.  It  is  only  an  investigation  and
 investigation  can  go  on,  irrespective
 of  the  decision  you  may  come  regard-
 ing  that  matter.  Therefore,  there  is
 no  breach  of  privilege,  so  far  as  the
 Law  Minister  is  concerned.  There  is
 also  no  other  complication.  The  sim-
 ple  issue  before  the  House  is  the
 motion  of  privilege  raised  by  Mr.
 Piloo  Mody  and  that  should  be  de-
 cided  by  you.

 SHRI  SHYAMNANDAN  MISHRA:
 So  far  as  referring  the  motion  moved
 by  the  hon’ble  Member  Shri  Piloo
 Mody  to  the  Privileges  Committee  is
 concerned,  there  seems  to  be  complete
 unanimity,  Every  one  thinks  that  this
 is  a  fit  subject  to  be  referred  to  the
 Committee  of  Privileges.  But  some
 complication  has  arisen  because  of
 the  attempt  on  the  part  of  the  hon’ble
 Law  Manister  to  introduce  an  extrane-
 ous  matter.  Thereby  he  has  tried  to
 vitiate  the  whole  subject  that  was
 before  the  House.  The  subject  be-
 fore  the  House  was  whether  this
 motion  of  privilege  by  the  hon’ble
 Member  Shri  Mody  should  be  refer-
 red  to  the  Privileges  Committee  or
 not.  When  the  hon’ble  Law  Minister
 sought  your  permission  to  intervene,
 we  did  nct  have  the  least  idea  that  he
 was  going  to  introduce  a  completely
 foreign  matter  and  thereby  prejudice
 the  issue  before  the  House.  Now  the
 question  is  whether  the  Law  Minister
 was  in  order  to  have  intervened  and
 brought  in  an  issue  which  hag  no  bear-
 mg  on  this  question,  or,  if  it  has  a
 bearing,  I  must  say  that  he  wanted
 to  prejudice  the  case  by  certain
 things  which  are  not  akin  to  the  eub-
 ject.  Therefore  the  hon’ble  Mem-
 ber  Shri  Limaye  is  quite  in  order  in
 bringing  a  privilege  motion  against
 him.  The  intention  of  the  Govern-
 ment  does  not  seem  te  be  above  sus-
 picion  even  now.  Til  now  the
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 hdn'ble  Law  Minister  is  refusing  to
 reveal  the  date  when  this  registry  has
 taken  place.  What  is  this  registry
 about?  We,  having  a  modicum  of
 knowledge  of  these  things,  must  insist
 on  knowing  what  is  the  registry
 about?

 Then,  a  point  was  raised  by  the
 hon,  Member,  Prof.  H.  N.  Mukerjee,
 that  simultaneously  an  investigation
 by  a  Parliamentary  Committee  has
 to  be  made  into  this  matter.  There-
 fore,  the  intervention  of  the  hon’ble
 Law  Minister,  because  a  suggestion
 had  been  made  by  the  Hon’ble  Mem-
 ber  Prof.  H.  N.  Mukerjee  and  our
 motions  are  pending  before  you  for
 consideration,  could  also  be  interpreted
 to  mean  that  he  wanted  to  prejudice
 our  motions  that  are  there  for  your
 consideration

 May  |  submit  for  your  considera-
 tion  that  the  whole  thing  which  re-
 sulted  in  the  exit  of  Mr.  Nixon  was
 first  processed  in  other  forums  and.
 now,  the  investigation  is  being  tho-
 ught  of  in  a  court  of  law?  So,  when
 the  matter  relates  to  the  hon.  Mem-
 berg  of  this  House,  :t  has  to  be  proces-
 sed  first  in  the  forum  of  this  House,
 not  in  other  places  Therefore,  simul-
 taneously,  you  have  to  agree  to  the
 consideration  of  this  motion  The
 motion  of  breach  of  privilege  should
 be  referred  to  the  Privileges  Commit-
 tee  an;  the  parliamentary  probe  Iso
 has  to  be  considered  because  unless
 the  two  things  are  done  simultane-
 ously,  we  cannot  come  to  any  clear
 conclutions  about  it.

 SHRI  H.  R.  GOKHALE:  First  of
 all,  I  never  said  that  the  matter  wis
 sub  judice  and,  therefore,  this  matter
 cannot  be  discussed  in  the  House.  I
 did  not  say  that.  (Interruptions).

 MR,  SPEAKER:  Order,  please.
 You  don’t  have  the  patience  to  listen
 te  him.  They  listen  to  you  with  pati-
 ence.  Why  don't  you  listen  with  the
 same  patience?

 SHRI  H.  R.  GOKHALE:
 introduce  any  ¢xtraneoils

 I  did  not
 matter.
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 Actually,  what  was  extraneous  was
 introduced  by  them  while  discussing
 the  privilege  motion.  Although  the
 privilege  matter  was  different,  the
 other  matter  was  brought  in.  The
 Government  was  criticised.  I  only
 wanted  to  make  the  position  of  the
 Government  clear.  What  has  happen-
 ed  I  wanted  to  tell  the  House.  I  said,
 according  to  the  Government,  the  pro-
 per  stage  at  which  these  things  can  be
 discussed  in  the  House  is  when  all  the
 facts  are  inquired  into.  I  did  not  say
 that  if  cannot  be  discussed  in  the
 House.

 शी  जनववर  मिश्ष  (इलाहाबाद)  मेरा
 व्यवस्था  का  प्रश्न  है।

 झध्यक  मही बय  आ्राप  के  लीडर  तो
 बोल  चुके  है  शोर  इस  मामले  में  श्रौरों  को
 भी  सुन  लिया  है।  इतनी  ज्यादा  इस  पर  बहस

 हो  रही  है  प्रौर  दो  घटे  का  समय  लिया  जा

 चुका  है।

 को  जन  इबर  fas  में  थाशा  समय  हैं।

 ह  |

 श्री  पीलू  मोदी  का  जो  प्रिविलिज  मोशन
 ब्रपक्षय  प्रखबार  के  खिलाफ  है  उसकी
 आपा  को  लेकर  के  झौर  इलो  को  ले  कर
 सलाखूठ  दल  के  लोगो  ने  बहुत  प्रापत्ति  की
 है  और  कहा  है  कि  तत्काल  इस  भ्खबार  के
 सम्पादक  के  खिलाफ  कार्यवाही  होनी  चाहिये
 लेकिन  अध्यक्ष  महोदय  क्या  पिछले  एक  हफ्ते
 में  इस  सदन  की  छवि  इतनी  नहीं  बिगड़ी  है
 कि  प्रतिपक्ष  भ्रखवार  तो  क्या  देश  की

 झाम  जनता  में  इसी  तरह  की  कीचड़  हम
 लोगो  पर  उछाली  जा  रही  है  कि  यह  मौका

 क्यों  दिया  गया।  तो  पहली  गत्यी  तो  यह
 है।

 दूसरी  गुत्थी  मे  हम  तब  फसे  जब  प्रश्नाने

 अन््जी  जी  भोर  संसद  काम  मस्त्री  ने  कांग्रेस
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 पालियामेटरी  पार्टी  की  बैठक  मे  यह  कहा  कि

 संसद्  समिति  द्वारा  इस  की  जाच  नही  होगी
 बल्कि  सीण०्वी०भ्राई०  द्वारा  इस  की  जाच

 होगी  श्रोर  यहा  पर  बहुत  से  सदस्यों  ने  जिन
 लोगो  ने  कहा  था  कि  थे  जाली  दस्तखत
 थे  या  उन  से  बबद॑स्ती  ले  लिये  थे  और
 समिति  द्वारा  इस  की  जाच  होनी  चाहिए
 उन  लोगो  ने  भी  प्रद्यबारों  मे  देना  शुरू  कर
 दिया  है  कि  समद्  समिति  द्वारा  जाच  न  हो  t

 इस  से  साफ  मालूम  होता  है  कि  इस  से  प्रधान
 मन्त्री  जी  और  श्री  रघुरामैया  का  हाथ  है
 और  उस  में  ताकत  ज्यादा  है।  इसलिए
 यह  समिति  द्वारा  जाच  की  बात  से  अ्रत्र  पीछे
 हट  रहे  है।

 तीसरी  गुत्थी  तब  हुई  जब  हमारे  जो
 विधि  मन्त्री  है  हन्हाने  श्रा  कर  वह  दिया  कि
 यह  जा  मामला  चल  रहा  है  इसका  हम

 मजिस्ट्रेट  की  अदालत  में  मुकदमा  दर्ज  करायेगे
 यानी  इस  सदन  को  इस  पर  बहस  नहीं
 करने  देगे  ऐसी  हालत  में  श्रध्यक्ष  महोदय
 प्रतिपक्ष  प्रखबार  से  ले  कर  प्रधान  मन्ती
 श्री  रघुरामैया  श्रौर  विधि  मन्त्री  तक  इन
 चारा  के  खिलाफ  काई  जबरदस्त  कार्यवाही
 होमी  चाहिए  क्योंकि  इन  तीनों  लोगा
 में  जानबुझ  कर  इस  सदन  की  छवि  को  खराब
 किया  है  शोर  जब  छवि  खराब  हो  गई  तो
 देश  के  लोगो  ने  हम  पर  क,चड़  उछालना

 शुरू  किया।  में  इस  राय  का  हु  कि  संसद
 समिति  द्वारा  जाच  हांनी  चाहिये।  जनता
 को  प्रदालत  मे  तो  प्रखबार  वाले  भी  सुनेगे
 कि  जनता  के  प्रतिनिधि  ने  इस  तरह  की

 हरकते  की  है  (व्यवधान)  जिन  के
 नाम  थे  उन  में  से  कई  लांगो  ने  प्रपते  बायें

 हाथ  से  दस्तखत  किये  हैं  महज  इसलिये
 कि  उने  के  सही  दस्तक्षतों  को  पकड़ा  न
 जा  सके।  इसलिए  में  चाहता  हु  कि  इस  की

 पूरी  जाच  होनी  चाहिए  i

 SHRI  P  G  MAVALANKAR  You
 ailawed  the  Law  Minister  to  inter-
 view.  I  cannot  question  your  autho-
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 iity  to  permit  him  to  do  so  But  he
 does  not  say  on  what  point  of  the
 motion  he  was  intervening  He  says
 he  has  nothing  to  do  with  the  privi-
 lege  motion  He  has  also  said  that  the
 matter  33  not  sub  gudice  As  l  was
 telling  you  a  httle  while  ago,  Govern-
 ment  are  going  ahead,  cleverly  and
 step  by  step  in  order  to  see  that  a
 Parhamentary  probe  does  not  take
 place,  and  the  Law  Mnunister's  inter-
 vention  has  only  confirmed  my  doubt,
 my  suspicain  that  they  arg  taking
 steps  to  see  that  the  matter  5  wrest-
 ed  f:0m  your  jurisdiction  and  kept  in
 Government  jurisdiction  only  That
 3  why  we  want  you  to  take  up  this
 mattc:  promptly,  and  simultaneously
 with  Mr  Piloo  Modys  motion  also,
 so  that  there  is  a  complete  Parha-
 mentary  probe  into  the  whole  matter

 SHRI  A  K  M  ISHAQUE  (Basir-
 hat)  The  CBI  is  under  fire  from
 the  Opposition  for  the  last  couple  of
 days  The  CBI  is  a  legally  constitut-
 ed  organisation,  a  statutory  organisa-
 tion,  entiusted  with  the  job  of  investa-
 gation  crimes,  and  allegations

 SHRI  PILOO  MODY  Whitewash-
 ing  them

 SHRI  A  K  M  ISHAQUE  Cases  ate
 not  wanting  when  the  hon  mem-
 bers  from  the  Opposition  themselves
 demanded  probe  by  the  CBI  This  is
 the  only  instance  when  they  are  op-
 posing  it  (Interruptions)  It  is  the
 prerogative  of  the  Opposition  tg  de-
 mand  whatever  they  lke  In  exer-
 eise  of  that  prerogative,  on  many  oc-
 casions,  they  demanded  probe  by
 the  CBI,  but  now,  as  it  seems  when
 it  does  not  suit  their  purpose,  they  do
 not  want  investigation  by  the  CBI
 Now  what  I  want  to  say  38  that  the
 CBI  is  an  organisation  entrusted  with
 the  task  of  mvestigation,  and  if  there
 ls  a  parallel]  Parhamentary  probe  also,
 then  there  will  be  two  parallel  imsti-
 tutians  and  there  i5  a  likelihood  of
 conflict  of  decisions  You  are  an  emi-
 nent  lawyer,  Sir,  No  court  permuts
 the  same  issue  to  be  tried  by  another
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 court  when  the  issue  is  under  inves-
 tigation  by  one  court.  There  may  be
 a  clash  between  the  findings  of  the
 two  courts.  Therefore,  when  the
 matter  is  already  under  investigation
 by  a  legally  constituted  organisation,
 let  the  matter  be  thrashed  out  first
 by  that  organisation,  and  then  what-
 ever  has  to  be  done  will  be  done  by
 thig  august  body.

 SHRI  PILOO  MODY:  Under  rule
 225,  I  beg  leave  to  move  the  following
 motion:

 “That  the  question  of  privilege
 arising  out  of  the  Prathipaksh  story
 in  its  latest  issue  be  referred  to
 the  Committee  of  Privileges  for
 investigation  and  report;  the  House
 further  resolves  that  all  the  docu-
 ments  and  files  connected  with  the
 case  be  seized  and  kept  in  the
 custody  of  Parliament.”

 SHRI  MADHU  LIMAYE:  Make  it
 unanimous.

 SHRI  PILOO  MODY:  Unless  the
 House  accepts  it,  the  debate  must
 start  now.

 MR.  SPEAKER:  I  have  seen  your
 Previous  one  and  this  is  something
 new  which  you  have  moved.

 SHR]  PILOO  MODY:  May  I  trans-
 late  what  I  wrote  to  you  this  morning.
 I  wrote  to  you  this  morning:

 “May  I  draw  your  attention  to
 the  report  edited  in  the  latest  issue
 of  ‘Pratipaksh’  published  by  a  for-
 mer  Member  of  Parliament.

 The  report  says  that  some  of  the
 20  MPs  who  denied  the  genuine-
 डदिकड  of  their  signatures  to  the  Lice-
 nce  Memorandum  were  telling  a
 lw.  The  report  also  says  that  these
 signatures  were  manipulated  by  the
 Minister  for  Railways,  Shri  L,  N.
 Mishra.  The,  front  page  report
 @enounces  she  Prime  Minister  as

 the  main  source  of  corruption.  This
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 is  a  gross  contempt  of  the  hon.
 Members  and  of  the  whole  House.”

 I  am  grateful  to  you  to  have  allow-
 ed  me  to  raise  the  matter  in  the  House
 today  ang  having  raised  the  mat-
 fer,  I  am  now  moving  my  motion...

 MR.  SPEAKER:  This  has  never
 been  the  procedure  in  the  past.  You
 proceed  under  Rule  222  and  send  it
 to  me  and  then  bring  something  else.

 SHRI  PILOO  MODY:  Nothing.  As
 a  matter  of  fact  you  have  allowed  a
 debate  on  all  matters  of  an  extraneous
 nature.

 MR,  SPEAKER:  You  have  _  sent
 me  your  privilege  motion.  7  will
 have  to  see  and  consider  it.

 SHRI  PILOO  MODY:  When  _  the
 whole  House  is  ywnanimous,  still  you
 want  to  consider  it.  Now,  I  suspect
 mala  fides,

 MR.  SPEAKER:  This  motion  you
 have  brought  just  now  is  not  before
 me.  You  gave  me  something  else
 and  you  read  something  else.

 SHRI  S.  M.  BANERJEE:
 happened  to  my  motion?  I  gave  a
 notice  under  Rule  222.  I  have  sent
 a  motion  just  now  that  the  matter  be
 sent  to  the  Privileges  Committee.

 SHRI  JAGANNATH  JOSHI:  You
 consider  anybody’s  motion.  We  are
 agreed.

 SHRI  PILOO  MODY:  I  do  not
 understand  your  difficulty.  My  motion
 and  my  notice  are  very  simple.  I  am
 not  concerned  about  other  issues  that
 you  have  deliberately  permitted  to  be
 raised,

 SHRI  MADHU  LIMAYE:  Mr.  Piloo
 Mody  is  perfectly  in  order.

 MR.  SPEAKER:  What  is  in  writing
 before  me  jg  something  different  from
 what  he  has  read.

 SHRI  KARTIK  ORAON  (Lohar-
 daga):  I  have  been  standing  for  a
 long  time  on  a  point  of  order,

 What
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 MR.  SPEAKER:
 Please  wait.

 at  ay  लिमये  प्रिविलेज  के  बारे  मे  क्या

 प्रतिक्रिया  होती  है  ?  पहले  होता  है  नोटिस

 बहू  इन्होंने  बाकायदा  दिया  है  t  उसके  बाद

 झूल  225  झाता  है  और  इसकों  आप  देखिये  t

 I  will  call  you.

 The  Speaker  if  he  gives  consent
 under  Rule  222  and  holds  that  the
 matter  proposed  to  be  discussed  is  in
 order,  shal],  after  the  question  and
 before  the  list  of  business  is  entered
 upon,  call  the  member  concerned,  who
 shall  rise  in  his  place  and,  while  ask-
 ing  for  leave  to  raise  the  question  of
 privilege,  make  a  short  statement  re-
 levant  thereto.

 भ्रभी  लीव  मागी  है।  उन्होंने  विरोध  नही  है  7
 जब  विरोध  नही  किया  तो  226  भ्राप्रेट  करता

 है  विरोध  करते  तो  25  मेम्बरों  को  खडा  होने
 के  लिए  भाप  कहते  चूकि  युनैनिमस  है,  इसलिए
 झाप  ब  226  देखिए

 If  leave  under  rule  225  is  granted,
 the  House  may  consider  the  question
 and  come  to  a  decision  or  refer  it  to
 a  Committee  of  Privileges  on  a
 motion  made  either  by  the  member
 who  has  raised  the  question  of  privi-
 lege  or  by  any  other  member

 इन्होने  प्रस्ताव  किया  है।  प्रस्ताव  मे  क्या  क्या

 चीज  प्लातो  है  ?  पुराना  प्रस्ताव  भी  मै  देख  चुका
 हू  ।  प्रस्ताव  यह  होता  है  कि  प्रिविलेज  कमेटी  के
 सामने  मामला  जाए  या  यह  सदन  तय  करे  और
 झभर  प्रिवलेज  कमेटी  के  सामने  जाता  है  तो  यह
 यह  करे  भौर  फलां  तारीख  तक  रिपोर्ट  दे  t

 उन्होने  क्या  बहा  है  ?  यही  कहा  है  कि  मामला

 प्रिवलेज  कमेटी  के  धामने  जाए  भ्रोर  वह  पूरी
 जाच  करके  रिपोर्ट  दै  और  प्रिविल्लेअ  कमेंट

 की  जानकारी  के  लिए  सारे  जो  दस्तावेज  कनैक्टिड

 हैं  वह  पालिमेट  सीज  करे  भोर  भ्रापकी  कस्टडी  में
 ये  रहे।  इस  मे  कोनसी  स्प्रनियित  बात  है,  यह
 कसे  इरेगूलर  सौशन  है-----  (इंटरप्शज)  ।

 He  is  entitled  to  demand  seizure
 under  orders  of  Parliament  and  their
 custady  with  Parliament,  (Interrup-
 ton),  I  don't  trust  the  Government;  I
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 don’t  trust  the  Prime  Minister.  (In-
 terruptions)

 SHRI  SHYAMNANDAN  MISHRA:
 What  is  the  issue  was  which  we  are
 grappling?  The  pomt  is  this.  You
 were  pleased  to  say  that  the  motion
 read  out  by  the  hon’ble  Member  Shri
 Piloo  Mody  ig  different  from  the  one
 he  had  given  to  you.  The  hon’ble
 Member,  Shri  Piloo  Mody  has  already
 read  out  the  communication  which  he
 had  sent  to  you.  That  communica-
 tion  78  based  on  Rule  222  That  is,
 he  has  raised  a  question  of  privilege.
 There  are  three  concepts  in  the  ques-
 tion  of  privilege.  Number  one,  the
 question  has  to  be  raised.  A  Question
 cannot  be  equated  with  motion.  This
 is  the  first  part  The  second  part  is
 that  Under  Rule  225,  the  matter,  that
 is,  the  substance  of  the  question  has
 to  be  considered  by  the  Speaker,  And
 then  ultimately  comes  the  formulation
 of  the  question  in  the  form  of  a  mo-
 tion,  that  is,  rule  226.  He  has  come
 to  the  third  stage—of  the  rule  226.
 He  is  formulating  a  motion  and  this
 is  the  last  stage  of  it.  This  motion
 is  in  order  as  he  has  passed  through
 all  the  earher  stages.  J  am  sure  the
 House  has  agreed  completely  on  that
 point  So,  Sir,  there  can  be  no  ques-
 tion  of  having  any  second-thoughts  on
 it.  ~e

 3  hrs

 MR.  SPEAKER:  I  am  hstening  to
 him.  I  shall  call  you.  Why  are  you
 interrupting  him?

 SHRI  PILOO  MODY:  Sir,  I  am
 even  prepared  to  amend  the  last  par-
 tion  of  my  motion.  (Interruptions)

 MR  SPEAKER:  Order,  please.
 After  all,  it  is  not  my  property  or
 anybody  else's  property.  These  are
 the  rules.  And,  after  all,  these  are
 what  we  have  been  doing  in  the  past.

 SHR]  DINESH  SINGH:  Sir,  the
 motion  sent  to  you  earlier  was  not  a
 Totion  at  all.  It  wag  only  a  notice
 that  was  sent  to  you.  That  is  slight-
 ly  different  from  what  the  motion  of
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 {Shri  Dinesh  Singh)
 the  hon.  Member  is.  You  are  right
 when  you  say  that  the  two  are  not  the
 same.  A  notice  had  been  =  given
 against  the  newspapers.  We  have  to
 find  out  what  the  paper  has  publish-
 ed,

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  K,  RA-
 GHU  RAMAIAH):  So  far  as  the
 notice  is  concerned,  only  a  few  minu-
 tes  ago,  something  was  said.  But,  only
 now  this  newspaper  has  been  shown.
 The  notice  has  been  seen  by  me  cer-
 tainly  and  im  a  matter  like  this,  we
 would  certainly  lke  to  have  a  little
 time  to  consider  and  ponder  over  it.
 You  cannot  just  fling  a  puper  at  us
 like  this.  Please  listen  to  me.  We
 would  like  to  have  time  til]  tomoi-
 row  to  consider  the  matter  arising
 out  of  the  notice  given  by  Shri  Mody

 SHRI  PILOO  MODY:  Mr.  Speaker,
 Sir,  the  Munister  for  Parliamentary
 Affairs  has  asked  for  t:me  on  an  issue
 that  has  been  published  in  a  news-
 paper.  1  do  not  understand  why  the
 Minister  of  Parliamentary  Affairs
 wants  some  time  when  this  has
 nothing  to  do  with  what  appeared  in
 the  newspapers.  Government  _  has
 nothing  to  do  with  what  was  pub-
 lished  in  the  newspaper.  On  the  other
 hand,  a  notice  has  been  given  and  a
 motion  moved  in  Parliament  abaut
 what  has  been  said  in  that  newspaper.
 This  should  be  investigated  by  a  Com-
 mittee  of  Parliament.  What  has  the
 Government  got  to  do  with  it?  And
 what  is  the  Government  going  to  con-
 sider  in  the  next  twenty-four  hours?
 This  {  cannot  understand.  I  want  to
 know:  “whether  the  Government  at  all
 is  involved  on  this  issue,  What  i8  it
 tlig€  Government  is  going  to  do?  Is
 क  going  to  change  what  has  already
 Seen  printed?  Or  is  it  going  to  know
 ahead  what  the  Privileges  Committee
 is  going  to  say?  I  do  not  understand
 as  to  what  the  Government  is  can-
 cerned  about.  “Why  does  he  want
 twenty-four  hours’  time  at  all?  The
 notice  given  jseon  a  matter  whieh  is
 published  ina

 newspaper,  It  is  only
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 violating  the  privileges  of  Parliament
 if  this  matter  does  not  going  to  the
 Privileges  Committee  of  Parliament,

 I  would  rather  say  that  if  this
 twenty-four  hours’  time  is  to  be  given
 to  the  Minister  for  Parliamentary
 Affairs,  the  purpose  of  Parliament  is
 not  served  which  it  is  supposed  to  do
 or  the  purpose  which  it  is  supposed
 to  achieve.  This  procedure  has  been
 grossly  violated  in  contravention  of
 all  norms,  all  decency,  justice  and
 fair  play.

 SHRI  KARTIK  ORAON  (Loharda-
 ga):  I  would  like  to  put  a  very  big
 question  mark  to  the  question  of  pri-
 vilege.  I  would  like  to  draw  your
 kind  attention  to  Rule  224  about  the
 conditions  of  admissibility  of  the  ques-
 tion  of  privilege.  It  says  the  right  to
 raise  the  question  or  privilege  will  be
 governed  by  the  following  conditions:

 (i)  not  more  than  one  question
 shall  be  raised  at  the  same  sitting.

 (ii)  the  question  shalj  be  restrict-
 ed  to  a  specific  matter  of  —  rerent
 occurrence;

 (iil)  the  matter  requires  the  in-
 tervention  of  the  House,

 Sir,  I  am  more  concerned  with  the
 third  condition  In  this  connection  I
 would  like  tu  say  the  Parliament  is
 supreme  and  anything  under  the
 Sun  can  be  said  and  spoken  in’  the
 House  and  people  have  said  something
 which  could  have  been  the  subject
 matter  of  the  court  of  law.  Members
 of  Parliament  have  got  the  protection
 under  the  privileges  from  the  House.

 Si:,  I  would  like  to  remind  you  of
 one  case  of  the  British  House  of  Com-
 mong  where  the  Speaker  was  slapped
 right  in  his  face  by  a  Member  of  the
 House  of  Commons  ang  this  was  a  wwb-
 yect  for  action  by  the  House  as  it  amo-
 unted  to  the  dignity,  position  and  sup-
 remacy  of  the  Parliament,  That  case

 had  कि  be  taken  by  the  House  and
 the  House  rightly  togk  action  against
 the  Member.  Therefore,  this  कफासदा
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 which  has  brought  Parliament  into
 ridicule  and  hatred  has,  in  fact,
 affosted  the  dignity,  position  and
 supermacy  of  the  Parliament,  There-
 fore,  it  is  not  the  contents  of  the
 pauper  that  has  to  be  sent  to  the  Pri-
 vileges  Committee  but  the  fact  that
 the  publishers  has  pulled  down  the
 prestige  and  digmty  of  the  House
 should  be  a  subject-matter  of  the
 Privileges  Committee.

 Secondly,  I  would  submit  that
 anything  done  outside  Parhament
 cannot  be  a  gubject-matter  of  dis-
 cussion  here  because  they  may  do
 outside  anything  which  may  attract
 criminal]  responsibility  but  should  not
 be  dragged  to  this  House  This  Par-
 lament  is  not  to  be  reduced  to  a  court
 cf  law.  Sir,  Wf  you  allow  anything
 done  outside  the  House  to  be  brought
 us  a  privilege  issue,  then  it  will  be
 difficult  tor  you  to  control  the  House
 I  would  request  you  to  keep  in  mind
 that  anything  done  outside  will  not  be
 a  subject-matter  of  this  House.  But

 «the  editor  of  that  paper  must  be  haul-
 ast  up

 SHRI  S.  M  BANERJEE  Sir,  what
 about  my  privilege  motion

 MR  SPEAKER:  ft  was  only  Mr.
 Mody  who  moved  ;t  I  cannot  take
 up  so  many  privilege  motions  simu-
 itaneously.

 I  want  to  consider  how  ts  it  possi-
 ble  that  he  first  sends  one  notice  and
 then  send  another  motion  for  con-
 sideration.  This  will  not  be  laying
 healthy  convention  I  must  examine
 it.  Then  he  says  it  is  a  question  and
 not  a  motion.

 SHRI  SHYAMNANDAN  MISHRA:
 Please  tell  us  what  is  the  motion  of
 which  he  gave  notice  to  you!  you  may
 put  that  motion.

 (interruptions)

 MR.  SPEAKER:  It  is  a  serious
 thing,  Mr.  Mody  first  gave  one
 tagtion  and  =  then  =  reads  another
 mation.
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 SHRI  PILOO  MODY:  You  frame
 the  motion  which  is  acceptable  to
 you.

 PROF.  MADHU  DANDAVATE:
 We  request  you  to  please  place  be-
 fore  the  House  whichever  motion  he
 gave  earlier  and  we  will  accept  it.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  Sir,  I  rise  on  a  point  of
 order  Mr  Madhu  Limaye  spoke
 about  the  procedure,  namely,  firstly,
 a  notice  will  be  given  to  you  and  if
 you  give  consent  to  the  notice  then
 a  motion  will  be  moved  Sir,  I  want
 to  draw  your  attention  to  Rules  224
 and  225.  Sir,  if  you  look  at  these
 you  will  find  the  word  ‘motion’  is
 not  there.  The  words  used  ase  ‘ques-
 tion  of  privilege’.  The  same  _  words
 are  used  in  224  and  225.  Therefore.
 while  giving  permission  under  Rule
 224  the  Member  will  be  asking  for
 ‘question’  and  he  shal]  have  to  confine
 himself  to  the  same  ‘question’  under
 Rule  225  Very  advisedly  the  word
 ‘motion’  has  been  avoided.

 SHRI  S  M.  BANERJEE:  Sir,
 when  you  allowed  the  discussion  and
 when  hon  Members  were  making  a
 case  against  the  Editor,  I  thought  that
 after  the  discussion  is  over—unless
 there  was  Motion  under  22—you  may
 not  allow  it  to  be  sent  to  the  Pri-
 vileges  Committee.  At  that  time  I
 was  under  a  wrong  impression.
 Having  realised  the  gravity  of  the
 case  and  the  magnitude  of  slandering
 the  whole  Parliament,  rightly  or
 wrongly,  I  think  this  is  the  Teast
 controversial  motion,  that  this  ques-
 tion  may  be  referred  to  the  Privileges
 Committee.  The  motion  that  has
 been  sent  to  you,  I  think,  is  in  order.
 If  that  is  not  in  order,  kindly  accept
 that  But,  this  should  be  sent  to  the
 Privileges  Committee,  Even  ordinary
 things  are  being  sent  to  the  Privileges
 Committee.

 MR  SPEAKER:  There  is  no  ques-
 tion  of  non-reslisation  of  the  gravity
 of  the  situation,  It  is  not  that  My
 question  was  purely  technical,  be-
 cause,  there  are  two  motions.
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 SHRI  SHYAMNANDAN  MISHRA:
 We  believe  you  that  he  has  sent  you a  different  motion.  Please  give  us
 that  motion.

 MR,  SPEAKER:  That  is  what  I
 have  been  asking  him.

 PROF  MADHU  DANDAVATE:
 Even  when  we  agree  with  you,  you
 disagree.  Our  suggestion  to  you  is
 this.  You  said  that  the  motion  which
 Mr.  Piloo  Mody  has  given  is  diffe-
 rent  from  the  earlier  one.  We  ac-
 cept  the  earlier  one  Please  read  it
 out.

 MR.  SPEAKER:  That  is  what  I
 have  said  to  which  you  have  agreed.

 You  read  the  earlier  one—I  hold
 the  first  one  in  order—and  not  the
 other  one  which  you  introduced  in
 between.  You  can  give  this  in  a
 regular  manner  tomorrow  morning.
 You  read  out  which  you  originally
 sent,

 SHRI  PILOO  MODY:

 “May  I  draw  your  attention  to
 the  report  edited  in  the  latest  issue
 of  ‘Prati  Paksh’  (copy  enclosed)
 published  by  a  former  Member  of
 Parliament.

 The  report  says  that  some  of  the
 20  MPs  who  denied  the  genuine-
 ness  of  their  signatures  to  the  Li-
 cence  Mamorandum  were  telling  २४
 lie.  The  report  also  says  that  these
 signatures  were  manipulated  by
 the  Minister  for  Railways,  Shri  L.

 N.  Mishra.  The  front  page  report
 denounces  the  Prime  Minister  as
 the  main  source  of  corruption,  This
 is  a  gross  contempt  of  the  han.
 Members  and  of  the  whole  House.”

 ¥  shall  be  gratefu)  if  you  will  allow
 Me  now  to  move  the  motion  for  send-
 ing  it  to  the  Privileges  Committee.

 MR,  SPEAKER:  You  can  move  for
 wave  of  the  House.

 SHRI  PILOO'MODY:  Mr.  Speaker,
 Sir,  |  beg  for  leave  to  move.
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 MR.  Speaker:  Those  hon.  Mem-
 bers  who  are  in  favour  of  leave  being
 granted  may  rise  in  their  seats,

 SHRI  SEZHIYAN:  You  can  ash
 the  Members  to  rise  only  if  Govern-
 ment  objects  to  it.  Are  they  objec-
 ing?

 SHRI  K.  RAGHU  RAMAIAH:  We
 oppose  this  motion,

 MR.  SPEAKER:  Those  hon,  Mem-
 bers  who  are  in  favour  of  leave  being
 granted  may  rise  in  their  seats.

 The  number  of  Members  who  have
 risen  is  more  than  the  required  num-
 ber.  So,  leave  is  granted.

 We  have  the  adjournment  motion
 also  for  discussion,  and  we  have  this
 privilege  motion  also.  We  have  so
 many  otber  things  also.  How  can
 we  do  everything  on  one  and  the
 same  day?

 PROF.  MADHU  DANDAVATE:  I
 just  want  one’  information.  Please
 ask  Mr.  Raghu  Ramaiah  what  he
 had  opposed.

 MR.  SPEAKER:  It  was  not  a
 question  of  opposing.

 Now,  let  us  decide  the  time  at
 which  we  have  to  take  it  up.  We
 have  the  other  motion  also.  jy  have
 to  fix  the  time  for  this,  because  at
 four  o'clock,  we  are  taking  up  the
 adjournment  motion.  Now,  it  is
 going,  to  be  nearly  3.80  P.M,

 SHRI  SHYAMNANDAN  MISHRA:
 And  we  are  feeling  hungry.

 MR.  SPEAKER;  We  had  decided
 earlier  that  there  should  be  no  lunch
 hour.

 SHRI  SHYAMNANDAN  MISHRA:
 No,  we  require  lunch  hour,

 SHRI  PILOO  MODY:  ३  want.  ०
 speak  before  lunch,  and  then  you  cen
 have  the  lunch  hour.
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 MR.  SPEAKER:  Why  should  he
 have  this  special  privilege  of  speak-
 ing  before  lunch  while  others  should
 be  kept  waiting  for  lunch?

 SHRI  PILOO  MODY:  I  think  they
 will  digest  my  speech  better  on  a
 hungry  stomach.

 MR.  SPEAKER:  He  does  not  have
 any  lunch  and  therefore,  he  is  saying
 this.

 SHRI  PILOO  MODY:
 who  do  not  have  appetite,  it
 even  create  an  appetite.

 For  those
 may

 MR,  SPEAKER:  It  is  a  secret  how
 he  has  such  a  body  without  eating.

 SHRI  S.  M  BANERJEE:  How  much
 time  are  you  allotting  for  this  pri-
 vilege  motion,  Sir,  I  think  you  may
 allot  three  hours  for  it.

 MR.  SPEAKER:  We  shal}  finish  it
 by  4  P.M.  when  we  shall  take  up  the
 other  motion,

 SHRI  S.  M.  BANERJEE:  In  that
 case,  let  us  carry  ‘on  up  to  four
 o’  clock  and  let  be  no  lunch  hour,  be-
 cause  We  want  to  speak.

 MR.  SPEAKER:  I  think  those
 Members  who  want  to  speak  may
 keep  on  while  the  others  may  quie-
 tly  slip  away  and  have  their  lunch.

 SHRI  PILOO  MODY:  Is  it  that
 you  want  to  eat  away  the  privilege
 motion  or  the  adjournment  motion?

 MR.  CHAIRMAN:  I  think  we  can
 adjourn  for  about  half  an  hour  and
 re-assemble  at  two-o'clock.  Let  us
 have  some  lunch  hurriedly,  reason-
 able  at  two  o'clock,  and  finish  this
 before  we  take  up  the  other  motion
 at  four  o'clock.

 18.26  शा,

 The  Lok  Sabha  adjourned  for  Lunch
 til?  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 lunch  at  five  minutes  past  Fourteen  of
 the  Clock.

 [Mr.  Deputy-Speakgr  in  the  Chair]
 RE,  CALCUTTA  HIGH  COURT
 JUDGMENT  IN  RAILWAY  EM-

 PLOYEES  CASE

 MR  DEPUTY-  SPEAKER:
 Piloo  Mody.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Before  that,  Sir,  I  want  to
 raise  a  very  important  matter.  The
 Calcutta  High  Court  has  set  aside  the
 order  of  removal  from  service  of  se-
 vera)  railway  personnel  passed  under
 Rule  4(i!)  of  the  Railway  Servants
 (Discipline  and  Appeal)  Rules  968
 read  with  proviso  (B)  to  Article
 32i(2)  of  the  Constitution.  This  is
 what  has  been  reported  in  today’s
 papers.  The  Judgment  has  far-reach-
 ing  consequences  in  ending  the  victi-
 misation  of  thousands  of  railway  em-
 ployees.  I  seek  your  permission  to
 raise  this  issue  in  the,  House  today
 to  secure  a  clear  assurance  from
 the  Government  that  they  will
 respect  the  High  Court's  judg-
 ment  and  not  challenge  it  in  the
 Supreme  Court.  Since  we  are  at  the
 fag  end  of  the  session,  I  would  re.
 quest  the  Government  to  make  a
 statement,  Without  losing  their  face,
 taking  advantage  of  the  Caucutta
 High  Court's  judgment,  they  can  see

 Shri

 to  it  that  the  victimisation  is  ended
 and  the  workers  are  protected.

 SHRI  JYOTIRMOY  BOSU  =  (Dia-
 mond  Harbour):  They  have  said  that
 the  dismissals  were  illegal.

 Tt  is  a  very  serious  matter.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  I  have  also  given
 notice  under  rule  377  to  raise  this
 matter.  As  Mr,  Dandavate  pointed
 out,  the  Calcutta  High  Court  has  set
 aside  the  order  of  removal  from
 service  of  several  railway  personnel.
 I  support  Mr.  Dandavate’s  demand  that
 the  minister  should  make  a  statement.
 I  want  immediate  reinstatement  of


